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COUNCIL OF STATE DEBATES

(OFFICIAL REPORT OF THE THIRTEENTH SESSION OF THE FOURTH
COUNCIL OF STATE)

Py

€ VOLUME 1—1943 ,
COUNCIL OF STATE
ffff »  Monday, 15th February, 1943.

- The Council met in the Council Chamber of the Council House in New Delhi

" ot kleven of the Clock, being the First Day of the Thirteenth Session of the Fourth
a.iounci.l of State, pursuant to section 63 (D) (2) of the Government of India Act.
i'he Honourable the President,(the Honourable Sir Maneckji Byramji Dadabhoy,
#€.C.S.1., K.C.ILE., Bar.-at-Law), was «n the Chair.

8 MEMBERS SWORN : .

The Honourable Mr. K. V. K. Sundaram (Nominated Official).
. The Honourable Mr. E. Conran-Smith (Home Secretary).
* V' The Honourable Mr. G. S. Bozman (Indians Overseas Secretary).
+« The Honourable Mr. N. R. Pillai (Commerce Secretary).
. The Honourable Sir Leonard Wilson (Chief Commissioner for Railways).
The Honourable Mr. B. G. Holdsworth (Food Secretary).

QUESTIONS. AND ANSWERS.
ExrLoiTs oF INDIAN TROOPS.

1. Tur HonourasLE Raja YUVERAJ DUTTA SINGH: Will Government
muke a statement regarding the achievements of the Indian troops in the
different theatres of war, subsequent to the statement made on the floor of this
House in reply to a question of mine in the last session?

GENERAL THE HONOURABLE SIR ALAN HARTLEY : 1donot propose to des-
»ribe the revolutionary change in the war situation as a whole which has taken place
since I answered the Honourable Member’s last question on this subject on September
21st, 1942. Events have spoken for themselves; and Honourable Members are
well aware of the operations which lifted us from the dark days of last autumn to the
brightest New Year the United Nations have had since 1939.

- ., The unsurpassed Russian victories from Leningrad in the North to Stalingtad
and the Caucasus in the South, the final triumph of the 8th Army in its drive from
El Alamein to Tunisia, a distance almost as great as the whole length of the Ruesian
froft, the successful landing of an Anglo-American Expeditionary Force in. French
North Africa and the successes achieved on land, sea and in the air by United States

. and Australian forces in the South West Pacific, have all contributed to the new and
promising situation in which we now find ourselves. So also has the increasing air
offensive maintained by the R.A.F. and the U.S.A.A.F. against the enemy in occupied
Burma, Siam and China.

The meeting of the President of the United States and the British Prime Minister

* together with the sea, land and air Chiefs of Staff of the two countries at Casablanca,
followed as it was by further conferences in Cairo, in Turkey, in India and in
Chungking, is symptomatic of the firm intention of the United Nations, having

“seized the initiative, to maintain the tmpetus of attack.

India’s fighting forces have not been so directly involved in these developments
a< in previous phases of the war, or as they will be in operations to come. In North
AMrica, where Indian units played so large a part in the destruction of Italian power
waud resistance to German efforts, the veteran Indian Divisions had throughout

., N.B.—Questions against the Hon. Raja Yuveraj Dutta Singh were put by the Hon,

;», P, N, Sapru and questions against J\e Hon. Rai Bahadur Lala Ram 8ar as by th
*% .1, Pandit Hirday Nath Kunzru. "3 Pacby the

'
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almost two years of continuous fighting in Egypt, the Sudan, Eritrea, Abyssinia
and again in the Western Desert and Cyrenaica, suffered a progressive although,
until the defeat of last June, relatively small, number of casualties. Both the
4th and 5th Indian Divisions did have a certain amount of respite in the weeks
previous to the attack launched by General Montgomery last October ; but the 5th
Indian Infantry Brigade for example, which as a unit has perhaps seen more fighting
than any other of the Indian Divisions; remained on the Ruweisat Ridge which it
had held so aggressively against all Rommel could do in June and July. ’

The famous 4th Indian Division held a section of the El Alamein front with the
b6th and 7th Indian Brigades last October. Honourable Members will recollsct
that the other Brigade of this famous Division, 4.e., the 11th had unhappily been
overwhelmed at Tobruk. The two remaining Brigades had received reliefs in the .
shape of one or two new battalions and many reinforcements which were naturally
by no means .as well trained or as experienced in desert warfare as their predecessors.
;.;l‘l:mrefore too heavy a burden of the major initial onslaught was not imposed on -

em. .

As Honourable Members are aware our attack at El Alamein was one more of
steel and high explosive than of human material. An artillery barrage of propor-
tions unprecedented in desert warfare, and supported by dn aerial bombardment no
less tremendous, preceded the advance of the infantry against Rommel’s lines. In
the result, when the Infantry of the 4th Indian Division advanced to support the
61st Highland Division in the main attack, to drive a wedge through the enemy’s
fortifications, they found German and Italian alike almost stunned by the weight.
of the bombardment. The 5th' Indian Brigade, pushing forward on the night of
November 3rd/4th actually went through to a depth of five miles and took a large
number of prisoners but met with little serious opposition. The total Indian casual-
ties in the Western Desert in the period between October 23rd and October 29th
were § killed, 51 wounded and 21 missing.

Subsequently these Indian units spent & few weeks gathering in prisoners and
immense quantities of booty left behind by Rommel’s fleeing Armies, while General
Montgomery’s tanks and light mobile forces drove through in hot pursuit. Men-
tion must, I think, be made here also of the part played by the R.I.A.S.C. and
Transport Companies in the great bid to maintain the maximam of supplies forward
to the forces driving towards Tripoli. It was gratifying to liberate at Mersa Matruh,
Tobruk and Tripoli and other places several hundred Indian and Gurkha soldiers
who bad been retained there by the enemy as labourers, and many of whom inci-
dentally had indulged in some highly successful sabotage of enemy supplies.

Whether or not enemy resistance in Tunisia is going to be such as to call for a
further heavy concentration forward of Infantry by the 8th Army and therefore for
a final participation of Indian units in the North African Campaign remains to be
seen. But the record of the 4th and 5th Indian Divisions, the 3rd Indian Motor
Brigade and others, in the war in Africa as a whole has been outstanding and one
for which India, the Empire and the United Nations have reason to be grateful.
Throughout nearly two and a half years of active service in the Middle East the
4th Indian Division has suffered some 15,000 casualties, but has captured over
100,000 Italian and German prisoners and has accounted for numerous enemy
tanks and aircraft.

Before turning to our own immediate war front in the East, mention should I
think also bo mado of the Indian units faithfully helping to garrison other parts of
the Middle East from Eritrea to Cyprus and forming a large proportion of the forces
under General Wilson in the Persia-Iraq Command. The assurance given our
Russian Allies and our friend Turkey by the presence of the Indo-British Army to’
the North and West of the Persian Gulf has been at once an encouragement to the
Soviet and a concern to our enemies. Moreover, Indian skill and labour has pla.yqd
a major part in building up the vital line of communications and supply to Russia
from the Persian Gulf. .

As regards the Burma front and our war against Japan we can; I think, claim to
have learned our lesson and to appreciate that we cannot underestimate the Japanese
or take urnecessary and quixotic risks in prosecuting the war against them. Our‘i
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troops, as Honourable Members know, have been active on the frontier from the
Chhindwin Valley to the Arakan Coast. The problems of fighting and still more of
supply in that wholly undeveloped and avild jungle country remain as formidable
as ever and our enemy is finding it equally difficult, despite his advantage of being
tn situ. Nevertheless, along the whole line our Eastern Army has pushed forward
into Burma, while our guerillas and patrols penetrate deeper into enemy occupied
territory. In the minor actions in which wé have so far been engaged our troops,
British and Indian, have already shown that they have profited by the lessons of the
Malayan and Burma Campaigns and by the consequent adjustments in training
that have followed. The Indian soldier is today showing himself as astute a jungle
fighter as the Japanese themselves and is harrying the enemy with considerable
success. ,

To put it briefly, we are quietly feeling our way. We learnt by bitter experience
Japanese offensive tactics in the peculiar terrain of Malaya and Burma ; we are now
appreciating the situation as to how best to deal with their suicide methods of
defence. - : °

It is unnecessary at this stage of the war to emphasise the importance of enabling
the Merchant Service to carry on its work in safety. During the period under revi~w
the Royal Indian Navy has been constantly engaged in convoying merchant vessels,
patrolling and mine-sweeping. The merchant tonnage that it has conducted in
security between ports reaches a large total. ‘

Although the escorting of merchantmen forms so important a part of the Navy’s
‘work, it does not, from its nature, often figure in, the day’s news. The gallant
.action fought by HM.I.S. ““ Bengal *’ in company with the Dutch tanker * Ondina
three months ago served however as a reminder of the responsible role played by
H.M.I. ships employed on these duties. Not only is convoy work carried out in
the seas around India ; H.M.I. vessels built in the United Kingdom have also, in the
course of their first voyages to the East, assisted in escorting merchantmen from
Europe. It was recently made public that during the whole of 1942 H.M.I. ships
steamed - 383,160 miles on escort duties and another 237,220 on anti-submarine
patrols. The growth of the fleet enables the navy to perform these tasks on a
.constantly increasing scale.

An opportunity df co-operating again with our troops in Burma has been given
to the Navy in consequence of the present operations in the Arakan ares. H.M.I.
vessels did good work last year off the Burma coast and are rendering assistance in
this latest phase. There have already been encounters with the enemy. In one
of these a Japanese coastal craft was rammed and sunk, at least 50 of the enemy
perishing, while earlier the same night an enemy launch was driven ashore.

The Indian Air Force has not again been in action against the Japanese sinoce
the campaign in Burma because it is busily expanding and training with the most
modern types of fighter and bomber aircraft. But, subject to the continued success
of the present recruiting campaign, the weight of India’s own growing Air Force will
soon be felt together with the R.A.F. and the Americans on the Burma front.

INCREASE IN SLAUGHTER OF CATTLE.

2. Tug HoxourasLE RRasa YUVERAJ DUTTA SINGH: Have Government
received any communication from the Southern Indisa Chamber of Commerce to
the efffect. that-there has been a considerable increase in the slaughter of cattle
in India in recent months, which acts as a great handicap to the campaign for
increased food.supply in the country, and to the propagands for increased milk
production, inaugurated by H. E. the Viceroy? What is the cause of the
increase in the slaughter of cattle in recent months; and what steps have Gov-
ernment taken, or propose to take in this matter? '

Tae HoNourasLE SR JOGENDRA SINGH :  Government have received the
communication referred to by the Honourable Member.

Outside the requirements of the Defence Services the Government of India
are not aware of any increase in the slaughter of cattle. The increase for Defence
requirements is due to the presence in the country of a large number of troops and
prisoners of war who require beef. o

i A2
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As regards the requirements of the Defence Services, the Government of Indiw %
have ordered that cows in milk and pregnant cows should not be accepted for slaugh-

ter and they have also issued instructions ®hat in all future contracts for the supply
of beef a clause should be inserted to the effect that working cattle wsed for trans-

portation should not be accepted and should not be tendered for inspection. Persons |

who had the contracts at the time of the issue of these orders have been requested:
to comply with this restriction.

_ REGISTBATION IN BRITISH INDIA OF EVACUATED COMPANIES.

3. Tue HoNourasLr Rasa YUVERAJ DUTTA SINGH : Is it a fact that
companies incorporated in any Dominion, British Burma, or in any Colony,
British Protectorate, or mandated territory, have been authorized to be removed
to British India, and treated for all purposes as if they were companies

incorporated under the Indian Companies Act? How many of the companies ‘
have been incorporated in Indis since the outbraak of the war, and from what

. countries ?

Tae HoNoURABLE M. N. R. PILLAI: The attention of the Honoumble"

Member is invited to the provisions of the Registration of Transferred Companies
Ordinance, 1942, and the Rules made thereunder.
Power to register companies under the Ordinance has been delegated to Pro-

vincial Governinents, and the Government of India have not yet received informatior |

a8 to the number of companies 8o registered.

TaE HoNoUuRABLE MR. HOSSAIN IMAM : Do the Government of India pro-
pose to get such information 7

TRE HoNoUurABLE MR. N. R. PILLAI : Yes, Sir.

INDIAN SEAMEN IN THE BRITISH MERCANTILE MARINE.

4. Tae HonouraBLE Rasa YUVERAJ DUTTA SINGH: Will Government '
stata approximately the number of Indian seamen in the British mercantile

marine before the outbreak of the war, and their number at present?

Ten HoNOURABLE M. N. R PILLAT: The number of Indian seamen in the
Britigh Mercantile Marine before the outbreak of war was approximately 48,000
and the number at present about 59,000.

NuMBER oF Kazaks IN INDIA.

5. Tue HonourasLe Rasa YUVERAJ DUTTA SINGH: Will Government
make a statement relating to the number of Kazaks who are now in India, where
they have been allowed to settle and the conditions of settlement, together with
the amount of expenditure incurred by Government on them?

TeE HoNOURABLE MR. C. M. G. OGILVIE : The number of Kazaks in India
is about 2,000. They are at present encamped near the village of Tarnawa in the
Hazara dlstnot about seven miles to the north east of Taxila railway station. They
are maintained at Government expense and the cost of maintenance for the period
4th Ma.v, 1942 to the 3rd February, 1943 was estimated to be Rs. 2,37,886-3-3.

It is proposed to remove these Kazaks, assoon as possible to suitable areas,
where they can settle down and work for their living.

Toe HoNoUrRABLE MR. HOSSATN IMAM : Has any arrangement been made
for their permanent settlement anywhere ?

TaE HoNoUrABLE MR. C. M. G. OGILVIE: Not yet.

TeE HoNouraBLE MR. HOSSAIN IMAM : Isit a fact that some Indian States
have offered asylum to them ?

TrE HoNoUuraBLE ME. C. M. G. OGILVIE: Yes, Sir. Two Indian States
have made preliminary offers which are in process of being examined.

5 Tee HoNoUrABLE Mr. HOSSAIN IMAM May we know the names of those
tates ?

TaE HoNoURABLE MR. C. M. G. OGILVIE : Hyderabad and Bhopal.

INOOME-TAX LEVIED ON ARrMY OFFIcERS oF THE U. 8. A, ETC.

6..Tne HoNovrABLE Rasa YUVERAJ DUTTA SINGH: Will Government /
qt,ate the effect of the Indian rate of income-tax on army officers from abroad »
serving in this country? Are they sub]ect to the same rate under the Indiar f

Tncome-tax Act as others? If not. what is the difference?
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Tee HonouraBLE MR. C. E. JONES : British Indian income-tax is, in view
«of the smallness of the amount involved and on reciprocal grounds, not levied on
army officers from the United States of America and the Dominions. All other
army officers, however, serving in India, save those who are in transit or who
.are here for only very brief periods, pay tax at the full prescribed rates according
.as they are resident, ordinarily resident or non-resident in British India.

TeE HoNoUuraBLE MR. HOSSAIN IMAM: May we know, Sir, whether the
«Chinese army officers in India are taxed or not ? _

Tax HoNOURABLE MR. C. E. JONES : I do not think that question has arisen,
Sir. ‘

TeE HoNOURABLE Mr. HOSSAIN IMAM : There is a large number of Chinese
.army officers residing in Ranchi_district.

Tre HoNOURABLE Me. C. E. JONES : I had not anticipated this supplemen-
itary question and I am not in a position to give a specific answer, but I will inform
ithe Honourable Member privately if he so wishes. _
PUBLICITY GIVEN BY THE SUB-POSTMASTER, NASHIPUR RAJBATI, T0 THE MUNICIPAL

ELECTORAL ROLL OF THE MURSHIDABAD MUNICIPALITY.

7. THE HonouraBLE KumMar NRIPENDRA NARAYAN SINHA: (a) Wil
Lovernment state whether it is a fact that the Sub-Postmaster, Nashipur Rajbati
in Bengal had published the Municipal Electoral Roll of the Murshidabad
Municipality ; if so, was he authorised by the Postal authorities to do so?

(b) Is it a fact that the Sub-Postmaster of Nashipur Rajbati had been
.instructed to do so in writing by the Vice Chairman of the Murshidabad Muniei-
pality; if so, will Government lay on the table’a copy of such instruction?

THE HoNOURABLE SiR MAHOMED USMAN: (¢) and (). The Sub-Post-
'master, Nashipur Rajbati, received a letter from the Vice-Chairman, Murshidabad
‘Municipality, requesting that the copy of the Preliminary Electoral Roll of the
Murshidabad Municipality be hung on the notice board or at some conspicuous
place and to see, if possible, that it is not taken away by anybody. A copy of the
letter is laid on the table. The Sub-Postmaster complied with the request of the
Wice-Chairman without obtaining permission to do so from the higher authorities.

TrE HoNoURABLE MR. HOSSAIN IMAM : Is it necessary for-the permission

«of the higher authorities to be received for this purpose ? ’

Tae HoNouraBLE S1IR MAHOMED USMAN : Certainly.

*Copy of a communication No. 4-M., dated 11th October, 1942, from the Vice-Chairman, Murshid.
abad Municipality, to the Sub-Postmaster, Nashipur Rajbati P. O

A cepy of the Preliminary Electoral Roll of the Murshidabad Municipality for the
“General Klection to be held on 16th March, 1943 being published at Nashipur Rajbati post
office. Kindly have that list hung on the Notice Board or at some conspicuous place and
3See if ponwible.it may not be taken away by anybody.

ExpENDITURE ON THE BURMA CAMPAIGN. f

‘8. Tur HoNouraBLE RAr Barapur Lara RAM SARAN DAS: Will Gov-

‘ernment state whether the Government of India, at the instance of the Secretary

of State, is bearing all expenses in connection with the reconquest of Burma;

Af so, why?

. Tae HowouraBLE MR. C. E. JONES : The Honourable Member’s attention is

invited to the reply given by the Honourable the Finance Member to Mr. Neogy’s
-question No. 48 on the 21st September, 1942, in the Legislative Assembly.

Tae HoNouraBLE MR. P. N. SAPRU : This is a very unsatisfactory way of
:answering the question because we cannot put any supplementary question. We
‘have ndt Mr. Neogy’s question and the reply thereto before us.

Tee HoNouraBLE THE PRESIDENT : I may tell the Honourable Member
ithat it is the usual practice in this House to refer to questions in the Legislative
-Assembly put in the past, and when you are putting a question, you are Supposed
to know that similar questions have been asked in this very House or in the other
Homse in connection with that matter. ,

Tue HoNourasLE Mr. HOSSAIN IMAM: May I put a supplémentary
<question, Sir. Are the expenses of the Arakan Army being borne by His Majesty’s
‘Government or by the Government of India ? : :
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Tue, HoNouraBLE Me. C. E. JONES : That §Sir, falls within the scope of this
question and the same answer applies. If the Honourable the President has no
objeotion, I will read the answer given to Mr. Neogy.

* Tee HoNouraBLE THE PRESIDENT : Yes.

TeHE HoNOURABLE MR. C. E. JONES: The answer, which has been given to
an identical question, which covers this point is :— .

“No part of the expenditure on the employment of Indian troops in the Far
East and Burma is debited to Indian revenues ’’. I would remind the Honourable
Member who has put this supplementary question that Arakan is a part of Burma.

Tee HoNoUrRaABLE Panpir HIRDAY NATH KUNZRU: Does this also
relate to the pay of the troops that are employed in the campaign in Burma at the
present time ? , . .

' TaE HoNoURABLE Mm. C. E. JONES: Mr. President, the principles of this
financial settlement have been discussed threadbare on the floor of this House during
the last three Budget sessions. They are well known to every Honourable Mem-
ber of this House. As regards the application of the settlement in this particular
case, certain specific questions have been asked to clear the position and specific
answers have keen given, and I see no point in repeating the same questions and
repeating the same answers to make certain a point which Government have already
made perfectly clear. The answer that I have already given says that no part of
the expenditure on the employment of Indian troops in Burma is debited to Indian
revenues. I do not know, Sir, how I can put the matter more clearly than that.

THE HoNoUrABLE THE PRESIDENT : I may mention that any Honourable
Member is entitled at the next session to put a similar question and the Government
Member in charge can refer him to the previous answers given by him.

PusLic DEsBT oF INDIA.

9. THE HoNouraBLE Ral Bauapur Lara RAM SARAN DAS: Will Gov-
erniuent state whether the public debt of the Government of India has been
‘allocated among the various provinces; if so, what is the basis of the allocation
and the share of each province?

THE HoNOURABLE MR. C. E. JONES : The answer to the first part of the ques-
tion is in the negative ; the second part of the question does not, therefore, arise.
WITHHOLDING OF CERTAIN TELEGRAMS FROM SIB VIJAYA OF VIZIANAGRAM TO

PRESIDENT ROOSEVELT ,

10. Tue HonouvraBLe Mr. P. N. SAPRU: Will Government state:—

(8) whether two pre-paid cablegrams’ were received from Maharaj Kumar
Sir Vijuya of Vizianagram by the telegraph authorities for being despatched to.
President Roosevelt one bearing No. 1, dated 12th April, 1941, of the Benaras
Head Post Office and the other bearing No. NCRB80/19th August, 1942, of the
Madras Central Telegraph Office; }

(b) whether a sum of Rs. 240 wus collected by the telegraph authorities in
respect of the first cablegram and Rs. 115-10-0 in respect of the second cablegrar;

(¢) whether these cablegrams were ever despatched to President Roosevelt and
if not, why not; - oo

(d) whether these cablegrams related to the political deadlock in India and

_ requested President Roosevelt to use his influence in seeing that it was settled
in such a manner as to ensure the wholehearted co-operation of the country as 2
free partner of the United Nations to fight the Axis menade; .

(¢) whether the Maharaj Kumar was ever informed that the two reply-paid,
cables had pever been sent to President Roosevelt and the amounts paid by hinv
for the cablegrums refunded to him, if not, why not; and o

(f) whether open letters were addressed by the Maharaj Kumar ‘of  Vizi-
anagram to all the ten Indian Members of the Viceroy’s Executive Council on
the 19th of August, 1942, requesting their intervention to see th‘nt the second
cablegram was duly sent to President Roosevelt? Whether replies have been
sent by the members to the Maharaj Kumar and if so, what is the natura of the
replies ?
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Tae HoNourasrE Mr. E. CONRAN-SMITH : (a) to (e). I regret that no
information can be given regarding telegrams stopped, delayed or otherwise dealt
with in the course of censorship.

(f) The Government of India have seen in the Press an open letter from Sir
Vijaya of Vizianagram on the subject but I am not aware what rephes if any, were
sent to. that letter. _

THE HONOURABLE ME. P. N. SAPRU : ' Part (f) of the question asks whether
open letters were addressed by the Maharaj Kumar of Vizianagram to ten Indian
Members of the Viceroy’s Executive Council on the 19th of August, 1942. May
I ask, Sir, if these letters were received by the then Indian Members of the Execu-
tive Council ? Have they any answer to give ? )

TuE HoNoUrRABLE Mr. B CONRAN-SMITH : If the Honourdble Member is
addressing that question to me, I regret I am not in a position to answer it.

TrE HoNoUurABLE MR. P. N. SAPRU: Are the Honourable the Leader of

the House and thq Honourable Sir Jogendra Singh in a position to answer this
uestion ?

4 Tee HoNouraBLE Sik MAHOMED USMAN: I must haye notice of the

question, Sir.

Tee HONOURABLE ME. P. N. SAPRU: What about the Honourable Sir
Jogendra Singh ? He would like to have greater notice, I suppose !

TaE HoNoURABLE S1k JOGENDRA SINGH : - At the moment I have no clear
recollection whether I received this letter or not.

Tre HoNoUrABLE ME. P. N. SAPRU: May I ask a further question, Sir ?
Is it also the practice of censorship not to give any reply to the question whether
the money paid for a telegram has been refunded or not ?

TaeE HoxouraBLE THE PRESIDENT : Does it refer to this very Depart-
ment ?

THE HONOURABLE Me. P. N. SAPRU : Yes, it arises out of this question.
The point is that money was charged for sending the cable, Rs. 240, and the Maharaj
Kumar has not been paid back that money. They can swallow the money and they
can also refuse to send the telegram,

TrE HoNouraBLE THE PRESIDENT : It is not usual to argue when putting
a question. I have noted your question. The Leader of the House sa.ys that he
wants notice. 1f you give proper notice you will get the answer.

TrE HoNOURABLE Panpir HIRDAY NATH KUNZRU: Does the Honour-
able the Leader of the House want notice in order to answer a question whether
he received an open letter from the Maharaj Kumar of Vizianagram ?

T HoNoURABLE STR MAHOMED USMAN : We cannot remember off-hand.

THE HoNOURABLE THE PRESIDENT : Membeis of the Executive Council
have a lot of duties. They cannot remember the facts about every question that
may be asked.

TeE HoNouraBLE Panpir HIRDAY NATH KUNZRU: Not even about
himself, Sir ?

May I put another question to the Secretary of the Home Department ? Why
was not the money paid, by the Maharaj Kumar of Vigianagram for the two cables
handed in by him returned to him when the cables were not sent ?

Tae HoNouraBLE MR. E. CONRAN-SMITH : The answer to that question:
is to be found in the Posts and Telegraphs Guide, a compendious publication to which
I refer the Honourable Member. He will also find in that Guide Censorship Regu-
lations and I can only refer him to those for the answer to his question.

THE HoNourRaBLE MR. HOSSAIN IMAM: Will the Honourable Member
kindly read tho relevant portions from the Guide ?

Tue HoNoUurasLE MR. E. CONRAN.SMITH: With your permission, Sir,
I will. The two relevant portions are :—

* The exchange of all foreign telegrams, moludmg those with Afghanistan, Buth Ceylon,
Portugese India, and Tibet, is permitted as an act of grace, provided that the telegrams are

ted at the sender’s risk and subject to censorship ; that is, they may be stopped, delayed
ot erwise dealt with in all respects at the chscretnon of the censorship authorities and without. -
mformntlon or notice to the senders or the ad
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Tue HonouraBLe MR. P. N. SAPRU: Another supplementary - question,
Sir. If telegrams are stopped, then I take it that the position is that the money
paid for those telegrams by the sender is not refunded to him ?

Tae HoNouraBLE MR. E. CONRAN-SMITH : 1 think, Sir, I have already
made it clear. There is no liability on the censors to let the sender of the telegram
know ; and therefore it follows automatically that the sender is not in a position
to claim a refund unless he does so on the supposition that the telegram has not
been despatched.

Ture HoNoURABLE MR. P. N. SAPRU : You can swallow the money also !

PROPOSAL TO ABOLISH THE LOWER ‘GAZETTED SERVICE ON RalLwavs.

11. TaE HONOURABLE Ral BaARADUR Lara RAM SARAN DAS: (a) Wil
Government state whether it is proposed to abolish ' fhe Lower Gazetted Service on
Railways and to promote certain percentage of the officers to superior service ?

(b) Isit a fact that the Lower Gazetted Service was especially introduced in 1931
a8 an incentive for deserving subordinates, t.e., having good, energetic and loyal
service ? :

(o) If the reply to (a) and (b) above is in the affirmative, will Government state
whether this a.‘golition will adversely affect the subordinates and if so, to what
E:;gent ? Percentage of posts that will net be open to such staff may please‘be speci-

(d) Whether the subordinates would be promoted to superior service straight-
away and if so, in what proportion ? ‘

(e) How is it proposed to safeguard the interest of the subordinates and make
up the deficiency that they would sustain by the abolition of Lower Gazetted Service,
especially those who have off and on officiated in the appointments during the last
10 years ? .

(f) What will be the additional expenditure involved by the proposed scheme ?

Tae HoNouraBLE Sik LEONARD WILSON: (a), (¢), (@), (¢) and (f). A
‘proposal to abolish the Lower Gazetted Service, with consequential changes in the
-organization of the Superior Service, is being considered by the Standing Finance
<Committee for Railways ; the details of the pPoposal are given in the memorandum
published at page 47 et seq. of the Proceedings of the Standing Finance Committee
for Railways, Vol. XIX, No. 1, a copy of which is already in the Library of the House.
What.final form these proposals will take cannot be stated at present but I may say
that the interests of all categories of staff concerned have been very fully considered.

(b) Yes.

RE-EMPLOYMENT OF OFFICERS OF THE INDIAN CIVIL SERVIOE AND OTHER SERVICES.

12. Tek HoNouraBLE Rar Bamapur Laca RAM SARAN DAS: Will
Government state the underlying principle on which retired officers of the I.C. 8.
and other Services are being re-employed during and for the period of war?

Tae HoNouraBLE Mr. E. CONRAN-SMITH : The principle laid down is
that no retired officer shall be re-employed unless his re-employment is justified on
‘public grounds and in the interest of good administration.

Tae HoNouraBrE Panpir HIRDAY NATH KUNZRU: Do Government
also consider whether Indians of the requisite qualifications are available before re-
-employing a retired officer £ , .

TrE HoNoURABLE MR. E. CONRAN-SMITH : Government take into account
all considerations before they sanction the re-employment of a retired officer. It
is an exoeptional thing to do, but in war-time when there is strain on f.ho services it
sometimes becomes definitely in the public interest to retain a man with experience
80 as to make that experienco still available and also to relieve the strain on the ser-
‘vices. There is no racial discrimination involved in the selection made. .

Tat HoNouraBLE MR. P. N. SAPRU : May I ask a supplementary question ?
‘Will Government state the number of Indian I.C.8. officers re-employed during the
‘war and the number of Europeans also ? )

TuE HoNOURABLE Me. E. CONRAN-SMITH : I am afraid I must ask for
motice of that question:



NOTICES OF MOTIONS FOR ADJOURNMENT.

THE HoNOURABLE THE PRESIDENT: I have received three notices of
Motions for Adjournment. I shall deal with them in the order of priority as regards
the receipt of them in the office. The first is from Mr. Hossain Imam :—

* I wish to move the adjournment of the House on 15th February to consider a matter of
definite, urgent, public importance, namely :—

* The failure of the Government of India to consult either the representatives of Parties or
the-Central Legislature on the framing of the basis for allocation of Defence expenditure between
the Government of India and His Majesty’s Government "'

Mr. Hossain Imam, I would like you to satisfy me on three points. Flrstly,
whether this is a definite matter of urgent public importance ; secondly, whether it
is of recent occurrence ; and thirdly, the allocation of any item of expenditure in
the Budget is a matter of urgent public importance.

Ter HoNoUraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan) :
Sir, I am grateful to you for giving mé this opportunity of explaining this Adjourn-
ment Motion. This gatter was discussed in the two Houses, in the Assembly on
the 22nd September on a Motion and in our House on the 26th September. The
defence of the Honourable the Finance Member was that he had not had time to
place all the matters which he had learnt in his trip to England before the Govern-
ment of India and for them to reach any sort of decision on them.”

THE HONOURABLE THE PRESIDENT : He did not say he had no time, but he
stated—I read the report, I was not present in September here—that that was not
the opportune time.

Tre HoNouraBLE MrR. HOSSAIN IMAM : Ma.y I read the relevant portion
from his speech in the Assembly last session ?

Tae HoNoURABLE THE PRESIDENT : That does not affect the issue. What
he said on that occasion does not matter. You have got to convince me that this
matter is of urgent public importance today.

Tue HoNoumaBLE MR. HOSSAIN IMAM : The point is, that it is believed
that there is already a sort of arrangement between the Government of India and
His Majesty’s Government. When the Budget is framed, a basis is necessary for
the allocation between His Majesty’s Government and the Government of India ;
otherwise our Budget figures would be fluid. We would not know definitely what
is to be the Defence expenditure. In order to arrive at a definite figure of Defence
expenditure of the Government it is necessary that there should be a basis of settle-
ment and the former basis of settlement has been described by its guthor in the,
following words

TeE HoNouraBLE THE PRESIDENT : Nobody disputes that it is a' proper
sub]ect for discussion ; but you have to satisfy me that this is the time for dis-
cussion.

THE HONOURABLE MR. HOSSAIN IMAM : Unless we discuss it now, Sir, on
the 27th February the Budget is to be presented and we will not get an oppertunity
between now and the 27th February to devise a basis for allocation. That is the
urgency of the matter.

t, ’51‘1113. HoNourasLe THE PRESIDENT : Could you have moved a Resolu—
ion ?

THE HoNouraBLE MR. HOSSAIN IMAM : No, Sir, I could not have moved
a Resolution within 12 months of the discussion of the subject.

Tae HoNoURABLE THE PRESIDENT : Exactly, and therefore how is it
relevant now, when you could not bring in a Resolution, for you to move an Ad-
journment Motion ?

Tre HoNouraBLE Mr. HOSSAIN IMAM In my opinion the Adjournment
Motion differs from the Resolution in this respect that we can discuss the same
matter even within the currency of the same year. This is the safeguard which
the Legislative Rules have provided us : that we can discuss a matter on adjourn-
ment even during the year even if we have discussed it in the former session but
I cannot move a Resolution on the subject.

Tae HoNoUraBLE THE PRESIDENT : And therefore you cannot move an
Adjournment Motion. If you will read the Standing Order it says that the Motion
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must not deal with a matter on which a Resolution could not be moved save with.
the consent of the Governor General in his discretion.
’ (The Honourable Mr. P. N. Sapru rose.)

THE HoNouraBLE THE PRESIDENT : Will you please sit down ! When a

Motion for Adjournment is moved it is only proper for the Member in charge of the-
Motion to speak. I concede that when a Motion has been signed by two or three
Members the other Members are entitled to speak, otherwise the Member in charge
of the Motion can only speak.
" TRE HoNoUuraBLE Mr. HOSSAIN IMAM: My submission, Sir, is that it is
not a matter on which a Resolution could not be moved because the previous dis-
cussion in this House was not on an identical subject. The Resolution was that
the Government should do certain things and the Adjournment Motion is that the
Government has not done certain things ; so they are not identical.

TrE HoNoURABLE THE PRESIDENT : 1 see with your usual astuteness and
cleverness you wish to escape that, but I have carefully studied the whole thing and
I find that there is no difference between the previous Resolution and the present
Adjournment Mogion.

THE HoNoUraABLE Panbpir HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan) : Sir, with regard to the interpretation that the
Chair has put on this and the rule that it has read out, may I inquire whether the
language of the Standing Order excludes only those subjects on which Resolutions-
cannot be moved in this House ! Does not the language of that Standing
Order show that we cannot bring forward an Adjournment Motion in regard to a
subject on which no Resolution can be moved ? For instance, we cannot have an
Adjournment Motion regarding any matter connected with the Department of the
Crown Representative because no Resolution regarding it can be moved, but I
doubt, Sir, if it excludes other subjects on which normally Resolutions can be
brought forward in this House. o

TaE HoNoURABLE THE PRESIDENT : 'This is to be read with Standing Order
69 which says that no Resolution on substantially the same question will be moved
within one year. That read with clause 5 of rule 12 makes the position perfectly
clear. 3
. THE HoNOURABLE Mgr. P. N. SAPRU (United Provinces Southern: Non-

*Mubhammadan) : But if a different situation arises ; I mean a Resolution is moved
and after that a different situation arises then is it not open to a Member to move:
the Adjournment of the House which is different from a Resolution to raise that
question in another form ?

TaE HoNoumaBLE THE PRESIDENT : There were other points of view
involved in it also and I shall give my ruling after hearing Mr. Hossain Imam.

- THE HoNoUBABLE MR. HOSSAIN IMAM : ' The recent occurrence, Sir, is this..
We discussed this matter on the 25th September and the Honourable Sir Jeremy
Raisman then promised that if he came to some conclusions he will consult the:
House sufficiently before the presentation of the Budget. Now we are meeting
today. This is the first opportunity we can get and therefore I move this Adjourn-
ment Motion that the Government has not fulfilled its promise of making a state-
ment about the basis before the presentation’of the Budget.

THE HoNoURABLE THE PRESIDENT : Well, on the third point—the alloca-
tion of an item of finance in the Budget—is it a matter of urgent public importance %

Tae HoNourasLE Mr. HOSSAIN IMAM : Yes, Sir, it is a matter of urgent
public importance because it will influence the Budget greatly. If the basis is a
wrong basis we might be saddled with a heavy Defence expenditure.

Tae HoNouraBLE THE PRESIDENT : I could understand your bringing in
a Motion dfter the Budget had been framed and discussed that the Government had
acted wrongly but I cannot understand your bringing it in at this juncture. The
framing of,a Budget and its submission is a statutory right of the Government of
India and in exercise of that right they frame their Budget, but for you to put in an

_ Adjournment Motion at this stage I am very doubtful about it. Have you anything

- more to say on this point ? :

.
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TaE HoNoURABLE M. HOSSAIN IMAM : May I respectfully say, Sir, that
the position is that when the Government have presented their Budget it will be
impossible for this House, and for that matter for all the Legislatures of India
combined, to influence them. Even now it is doubtful whether we could influence:
the valiant 11 but there is a possibility that if we discuss it now we might influence
His Majesty’s Government and therefore stay the hands of those people who are
not really sailing under true colours. ‘

TuE HoNouraBLE THE PRESIDENT : T am not concerned with His Majesty’s
Government in this House.

Tar HoNouraBLE MrR. HOSSAIN IMAM: His Majesty’s Government are
the major partners. '

TeE HoNowRABLE THE FRESIDENT : They may be, but I am not concerned
with them in this House. . o

THE HoNOURABLE Panpir HIRDAY NATH KUNZRU : Is there any manner
by which a matter of this importance could be discussed before the introduction
of the Budget 8o that the views expressed here might influence. the course of action

_to be pursued by Government ! Is there any other way in which that can be done ¢

Tuk HoNovraBLE THE PRESIDENT : I will give my rulingdon that presently.

TaE HoNoURABLE MRr. HOSSAIN IMAM : May I draw your attention to the
fact, Sir, that if the Honourable the Finance Secrgtary is able to give us a date for
discussing the matter of the allocation of Defence expenditure between the Govern-
ment of 1nhdia and His Majesty’s Government I shall be quite aatisfied with that and
will not move the Adjournment Motion.

Ture HonouraBLE THE PRESIDENT: Your intention is to discuss preli-
minarily to the presentation of the Budget ?

Tuk HoNoURABLE Mr. HOSSAIN IMAM : Yes, Sir, because even if they give
me that right of post morlem examination I will be satisfied.

TueE HoNOURABLE THE PRESIDENT : Well, that is another matter. .

THE HoNouraBLE Mr. C. E. JONES (Finance Secretary): I have nothing
to say, Sir, except that by his last statement the Honourable Mr. Hossain Imam
has convicted himself out of his own mouth that the ground of urgency is entirely
lacking in this case. Another point I would mention is that the Honourable Mr.
Hossain Imam seems to think that questions of high policy have to adjust themselves
to the Budget time table, and that as the ‘Budget is now drawing near therefore
questions of high policy must necessarily be decided before the Budget is framed.
1 would suggest to him that questions of high policy are not decided on lines like
these but that the Budget has to adapt itself to the progress of discussion,
and that nothing has occurred since "this House was last in session to
justify the Honourable Mr. Hossain Imam in assuming that this question has
suddenly boiled up into such a question of public urgency as to justify a Motion of"
Adjournment of this House. I submit for your consideration that the pre-requi-
site of urgency is entirely lacking in this case, and, therefore, the -\djournment Motion,
subject to your-ruling, can hardly be in order.

THE HoNourasLE Mr. HOSSAIN IMAM : Sir, with your permission, may I
ask one question of the Honourable the Secretary ? Has the Government of India
come to any decision on the subject during Detember and January ?

THE HoNOURABLE MR. C. E. JONES : I would say that the whole matter will
be explained when the Budget is brought before this House—which is the normal
procedure in respect of such matters—and that pending that there is no partioular-
urgency about this matter.

THE HoNoUrABLE MR. HOSSAIN IMAM: The Honourable Member has:|
evaded answering the direct question. - !

Tae HoNouraBLE THE PRESIDENT : Honourable Members, this Adjourn-
ment Motion of which notice has been given today was debated at considerable !
length in a full-dress' debate in this House in September last, when I was unfor- :
tunately not present. This Motion has also been debated in the Legislative Assembly. :

An Adjournment Motion must deal with a definite matter of urgent public
importance according to rule 11 of the rules framed by the Government of India.
under the Act of 1935. Now, the Honourable Member in charge of thé Motion

\)

.
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has failed to prove to me the urgency of this matter, because O(Iil]yt: foﬁ?,g}&:n'
we shall have a full-dress debate on the Budget, :whep he & nHO o In fact, the
have the fullest opportunity of discussing this point in this House. In , th
Honourable Member has admitted, in a way, that he wanted this discussion now in
.order to enable him to bring forward a Motion subseqpently_. One fact is quite
.clear, and that is, that the Government of India, in preparing and framing the
Budget, is exercising its privilege under the Act. You cannot guide Government
.as regards particular matters before the presentation of the Budget. An Adjourn-
ment Motion is substantially a Motion of Censure. If you disagree with the action
.of Government, I can quite understand if a Motion is brought forward by any
Member suggesting certain things to be done. But at this stage it is not a matter
-of urgent public importance. ¢
On the second point also, under rule 12 such a Motion could not be moved.
It is not a matter of recent occurrence. .
As regards the Budget itself, I can only say that the matter was referred to in
‘the debate in this House on September 25, 1942, when the Honourable Sir Jeremy
Raisman made ceftain remarks ; and as what he said supports the view that I take
-on this matter, I will read out the relevant passage to the House :—

* 8ir, I find myself in a position of some embarrassment in attempting to reply to this
-debate and to deal with this Motion, and that for two reasons. In the first place, as the House is
-aware, it is not usual or possible to present a complete financial picture at any stage other than
“the usual Budget session, because it is only at that time that the Finance Department is

- -able to bring together all the relevant information and to survey the situation as a whole. Any
-discussion regarding the financial position of the country and regarding its financial capacity
must to a large extent be either abstract or unrelated to the current situation if it takes place
-at & time other than the Budget session when complete figures are available and are presented
to the House. ' That is my first difficulty. But my second difficulty is even more acute.
As the House is aware from discussions which have been held in another place the whole subject
of the Defence financial relations between the Government of India and His Majesty’s Govern-
ment is at present under consideration by the Government of India. In these circumstances
it is virtually impossible for me to make any useful statement. The facts have all been presented
to my Honourable colleagues and here let me say that I have no doubt whatever that my Indian

- colleagues are in full possession of the whole subject and that no one need have any apprehension
.a8 to whether they will fully exercise their influence on behalf of securing an arrangement which
is satisfactory to this country. I am very grateful for the remarks which havé been made about

. my own stewardship of India’s finances up to this stage, but if there were any doubt of my own
' -anxiety to protect India’s interests to the utmost, I think 1 may say that the present constitu-
.. tion of the Government would make it impossible for any dereliction of duty of that kind to

:take place .
I entirely endorse these views. They support the view that I take on this
Adjournment Motion, namely, that the privilege of framing the Budget has been
:given to the Government of India by statute, and that we have no right to interfere
in this matter before the financial statement is presented to the House. I therefore
bold that the Adjournment Motion is not in order, and I disallow it.
The second notice of an Adjournment Motion has been submitted to me by the
Honourable Mr. Kalikar. The Motion reads as follows :—
L “1 want to move for the Adjournment of the House to discuss a matter of urgent public
- importance, viz., the situation arising oyt of the refusal of the Government of India to release
" : unconditionally Mahatma Gandhi who is fasting . :
In my opinion this Motion is in order, and I am prepared to admit it, subject
-.to what I hear from the Honourable the Home Secretary. '

THE HoNoUrABLE MR. E. CONRAN-SMITH (Home Secretary) : Sir, Govern-
ment do not wish to take objection.

THE HoNOoURABLE THE PRESIDENT : <Then 1 shall place this Motion before

_-the House, because under our rules I have to take the consent of the Houge. If
- 156 Honourable Members rise—— )

Tae HoNouraBLE MR. V. V. KALIKAR (Central Provinces : General) : Sir,
that is not the procedure. Only if objection is taken is the consent of the House
necessary ; not otherwise. : .

. TuE HoNouraBLE THE PRESIDENT :, But it is always subject to the leave
. of the House. Leave of the House is always obtained.
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: have-

Tae HoNourasLe Paxprr HIRDAY NATH KUNZRU: Government
not objected. There is therefore no reason why 15 Members should be asked to-
rise: Tur HonourasiE THE PRESIDENT : I’will agk the }_Ionoumble Members:
generally if they are all agreeail’)]e to this Motion being gbd.mmted.

BLE MEMBERS : Yes, .
ggo}momnw rae PRESIDENT : Then I fix 4 p.M. this afternoon for-
the discussion of this Motion. .

Now, there is a third*Motion of which notice has been given. I refer to the-
notice of Motion submitted by the Honourable Mr. Sapru. But as the House cannot
deal with more than one Motion on one day, I request the Honourable Member to-:
agree to its being taken ip on another day.

Tae, HoNoURABLE MR. P. N. SAPRU: I agree, Sir.

TaE HoNoURABLE THE PRESIDENT : Then on that day I will decide whether:
permission should be given for the Motion to be moved.

THE HoNoUraBLE Sik'MAHOMED USMAN (Leader of the House): Sir;
‘may I suggest that the Adjournment Motion may be taken up after the business on
the agenda is over instead of at 4 p.m. ? . .

THE HoNOURABLE THE ‘PRESIDENT : It is already 12 Noon. I do not
know how much time will be required for the presentation of the Railway Budget,
but it has been my past experience that it takes about three-qmarters of an hour..
I am afraid it will not be possible to take up the Adjournment Motion before
4 P.M. .

TrE HoNoUrABLE SiR MAHOMED USMAN : The other day in the Assembly
there was an Adjournment Motion which they took up for disoussion just before
lunch.

TaE HoNouraBLE THE PRESIDENT : I admit that ; it is allowed under the }
Standing Orders. If the Council rises earlier, the President can fix a time for the §
discussion of an Adjournment Motion earlier in the day. But in the present case £
I am afraid we shall not be able to finish our work much earligr than half-past one. #

Tre HoNouraBLE SR MAHOMED USMAN : Can we take it up. after lunch ? §

THE HoNouraBLE PanpiT HIRDAY NATH KUNZRU : I personally think §
that the matter should be discussed at 4 .M., and I ask the Honourable the Leader §
of the House to agree to this. Four o’clock will be convenient to the House. B
I hope therefore that he will agree to this arrangement. D,

Ture HoNouraBLE SR MAHOMED USMAN : I have no objection %f that. is - §
the wish of the House.

STATEMENTS, ETC., LAID ON THE TABLE.

Tre HonourasLe Sir MAHOMED USMAN (Posts and Air Member): Sir; [
I re-lay on the table copies of— i

‘ (1) Notification No. A-1-3594/41, dated the?) it
21st March, 1942. amending the Coorg Motor Vehi- §
(2) Notification No. A-3-4024/41, dated the cles Rules.
11th March, 1942.

(3) Notification No. F. 12 (3)/42-General,
dated the 11th March, 1942,
(4) Notification No. F. 12 (31)/42-General,
dated the 2nd April, 1942, -amending the Delhi Motor:
(6) Notification No. F. 12 (40)/42-General, Vehicles Rules.
dated the 21st May, 1942.
(6) Notification No. F. 12 (36)/42-General,
dated the 8th June, 1942.
+ (7) Notification No. F. 14-6-III, dated the? . -
25th May, 1942, amending the Ajmer-Merwara
(8) Notification No. F. 14.6.II1, dated the ! Motor Vehicles Rules.
13th July, 1942. J : .
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THE CHIEF COMMISSIONER 'OF COORG.
NOTIFICATION.
No. A..1.3594/41, dated Mercara, the 21st March, 1942,

In exercise of the powers conferred by section 70 of the Motor Vehicles Act, 1939 (IV of
*1939), and Notification of the Government of India, Department of Communications, No, R.-
. .80, dated the 28th June, 1939, the Chief Commissioner is pleased to make the following amendment
;in the Coorg Motor Vehicles Rules, 1940, issued with his notification No. R. F. 43/121/39, dated
‘the 26th March, 1940.
. Amendment.

At the end of Chapter V after rule 148 of the said rules, the following heading and rules shall
‘be inserted, namely :— -

Special rules applicable to motor vehicles using producer gas as a motor vehicle fuel.

148-A. In these rules, unless otherwise expressly stated, ‘‘ producer *’ means the whole of
:the generator, pipes, collers, filters and acceasories necessary for ‘the generation of gas and its

supply to the engine. )

148-B. On or after the 16th October, 1941, no producer shall be fitted to a motor vehicle
.unless the producer — '

() has been made by a manufacturer approved in this behalf by the Madras or Mysore
WGovernment and further approved by the Coorg ProYincial Transport Authority as to its fitting
.on the vehicle and other details ;

(b) ‘is of a type or model approved by, and in accordance with specifications approved by,
:that authority for use on the type of vehicle concerned ; . -

"~ (c) has affixed to the generator in such a manner as to be clearly visible, a metal plate
having legibly displayed upon it the name of the manufacturer and the manufacturer’s serial

ber e

-number : .

- Provided that in the case of stage carriages or goods vehicles plying inter-provincially between
Coorg and Mysore or Coorg and Madras, when it is proved to the satisfaction of the Coorg Pro-
~incial Transport Authority that the pgoducer gas fitted to such vehicles has been approved in all
respects by competent authorities of those provinces, no further approval by the Coorg Provincial
“Transport Authority shall be necessary. .

148-C. (1) Any person seeking the approval of the Provincial Transport Authority under

148-B shall make application in writing to the said authority accompanied by duplicate copies

,of the specifications, of clear -drawings or prints of the producer and of the instructions for

. working it, and shall state the type or model of motor vehicle and the size and horse-power of the
.engine for which the producer is intended. i N

" (2) If so required by the said authority, a person who-has made an application under sub-

rule (1) shall furnish at*his own expense a vehicle fitted with the producer for such test on the

. road (including a road journey of not less than 50 miles continuous) as the authority may specify.

] 148-D. (1) Before according approval to any type or design of producer the Provincial

y -Transport Authority. shall satisfy itself tha_t the dpsxgn and construction proposed are in accord-

; .ance with the provision of these rules and in particular that—

(a) the design is reasonably siraple and suitable to the type of vehicle for which it is in-
¢ -tended and is such that it can be fitted to the vehicle In such & way that the driver’s vision and
; ,control of the vehicle are not impeded, the convenience and safety of passengers.:i8 not en-
¢ .dangered, the weight of the producer can be reasonably distributed over the chassis, and
] -the filters, coolers, pipes and other parts requiring frequent cleaning and attention can be fitted

.in readily accessible places ; i

(b) the effective capacity of the generator, hopper and filters is sufficient to provide fuel
¢ to propel the vehicle for a distance of not less than 50 milos without recharging the hopper or
y .cleaning the filters ; o

(c) the producer is capable of providing gas to propel the vehicle by. the gas alone along
- a level road with its full lawful load at a sustained rate of speed of not less than—
> (f) in the case of & goods vehicle not being a heavy transport vehicle, 20 m.p.h.,

(i8) in the case of a goods vehicle being & heavy transport vehicle, 16 m.p.h.,

(#t) in any other case, 25 m.p.h.

(d) the materials and methods of construction specified by the applicant are, save as

_.otherwise declared by the applicant, calculated to withstand fair wear and tear for a period

11 of not less than two years under the normal conditions of working of the type of vehicle for
‘¢ which the producer is intended. _

(2) The instructions for the working of the producer ahall be subject to the approval of the

. Provincial Transport Authority which shall cause to be endorsed thereon a statement of

madterials and parts declared by the applicant not to be calculated to withstand two year’s fair wear

nd tear. . .

. 148-E. Every producer shall be designed, manufactured, fitted and maintained with all
reasonable care necessary to prevent danger from fire, gas poisoning, and burns, and in particular—

(a) all pipes, joints, valves and all covers to the hoppers, generators, cooling chambers,
e filters and other accessories shall be free from gas or air leaks ; and . .

: (b) if an esoape funnel is fitted to the generator for use during the blowing of air through

the generator, the mouth of the funnel shall be placed above the level of the roof of the vehicle.

. 148-F. (1) No part of any producer shall be placed so as to reduce the field of vision of the
it griver by means of the mirror prescribed in rule 96 or otherwise, or go as to impede the drivér in
o€ )his control of ghe vehiocle.

21
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(2) In & public service vehicle—
(@) no part of the producer shall be placed within the passengers’ compartment ; and
(b) the generator shall be centrally placed in rear of the passengers’ compartment,
either completely outside it or recessed into the rear panel, and shall be insulated
and have the clearance prescribed in rule 148-G :
"Provided that notwithstanding the provisions of rule 88 (a) the generator and a reserve of fuel
:not exceeding one hundred and fifty pounds in weight may be carried on a trailer attached to &
public service vehicle. .

(3) No public service vehicle fitted with a producer shall have any opening or door in. the
rear end of the yehicle. '

(4) In a transport vehicle other than a public service vehicle the generator shall not be
placed forward of the rear ofthe driver'scab and shall be insulated and havethe clearance
proscribed in rule 148-G. -

148-G. (1) On any motor vehicle, if any part of the generator is ,s0 placed as to be within
& distance of six inches in a horizontal plane from any part of the vehicle, the vehicle shall be
insulated from the generator by a sheet of asbestos one-eighth of an inch thick, or by such other.
insulating material as the Provincial Transport Authority may by general or special order in
::iting specify in this behalf, not less in height than the height of the generator (including the

pper) and of— .

(a) where the generator is recessed, to c.omplgtely line the recess ; and

(b) where the generator ig not recessed, to project for a distance of not less than six inches
-on either side of the generator. .

(2) No part of a generator shall have a clearance between it and the insulating material

Pprescribed in sub-rule (1) of less than two inches. )
148.H. (1) In the oase of & goods vehicle the generator may be placed centrally at the rear
«of the vehicle as presoribed for a public service vehicle or, behind the driver'® cab. .
(2) When the generator is placed behind the driver's cab it shall be adequately enclosed in &
separate compartment, and no goods shall be carried in that compartment.
148.1. No generator and no pipe connecting the generator to the gas filters shall beso placed
‘that any part og tho generator or pipe is within a distance of less than—
(a) two feet from any Eart of the petrol tank ; or
(b) four feet from the filling point or orifice of the Jntrol tank :
Provided that if the filling point or orifice is screened off from the generator by an adequate
partition, clause (b) shall not apply in relation to the generator.

148.J. On any transport vehicle the filters and gas collers shall be so placédd as to be readily
-accessible for cleaning at any time.

148-K. Every part of the producer shall be firmly and securely fixed in place, and all pipes,
valves, joints and hopper lids or covers shall at all times be maintained in a gas-tight oondition.

148.L. No driver or other person in charge of a motor vehicle to which a producer is fitted
shall— .

(a) at any timme when there is fire in the generator, cause or allow the vehicle to stop or
remain stationary at a distance of less than ten yards from any other motor vehicle or of less
than 20 yards from any petrol pump or place where petrol is supplied in tins ;

(b) at any time when there is fire in the generator, pour petrol or cause or allow petral
to be poured into the petrol tank ;

(c) carry, or cause or allow to be carried, in the vehicle (save in the regular petrol tank
thereof) any petrol or other inflammable or explosive substance ;

(d) clean or rakeout the generator at any appointed bus stand or stopping place or
within a distance of less than 20 yards from any other motor vehicle, or cause or allow the
same to be done by any person ;

(e) where a park, bus stand, or halting place or a part of a park, bus stand or halting
place is set apart for vehicles fitted with producers, allow the vehicle to stop or remain sta-
tidnary in any other park, bus stand or halting place or other part thereof, as the case may be ;

(f) place the vehicle, or cause or allow it to be placed, in any garage or shed unless the
garage or shed is provided with a permanent opening or openings for sufficient ventilation
-other than doors and windows that may be closed. :

148-M. (1) The projection of any part of a producer beyond the rear of the vehicle shall be
deemed not to be a part of the vehicle for the purposes of rules 108 and 110 of the Coorg Motor
Vehicle Rules, 1940, .

(2) No producer shall be fitted to any motor vehicle in such & way that the vehicle thereby
contravenes the provisions of rule 107 or rule 109 of the Coorg Motor Vehicle Rulos, 1940,

Nore.—Every driver or other person in charge of a motor vehicle to which a producer is
fitted is informed that the fitting of a producer gas plant is in effect an alteration for purposes
-of gection 32 of the Act, and is advised in his own intereat to have the vehicle inspected and the
faot noted on the certificate of fitness before putting it into use. ‘

J. W. PRITCHARD,

Chief Commissioner.

THE CHIEF COMMISSIONER OF COORG.
NOTIFICATION.

No. A.-3-404/41, dated Mercara, the 11th March 1942.
In exercise of the powers conferred by section 48 (d) of the Motor Vehicles Acty 1939, read
‘with section 68 (z) and (<a) and the notification of the Government of India, Department of

|
|
|
|
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Communications, No. R. 680, dated the 28th June, 1939, the Chief Commissioner is pleased to
make the following. amendment to the Coorg Motor Vehicles Rules, 1040, issued with his noti-
fioation No. R. F. 43/121.39, dated the 26th March, 1940.

Amendment.

After Rule 56 (b), add the following :

‘“ 86 (o) The Provincial Transport Authority may stipulate, if necessary, specific conditions
for the carriage of mails in any stage carriage on any route.” -

2. In Part A of Form P. St. 8.

Add the following, as item 15 :—

‘¢ 15. The permit-holder shall, if required carry mails, at such rates, as may be fixed by the
Provincial Transport Authority, in consultation with the Postal Authorities concerned.”

: J. W. PRITCHARD,
Chief Oommissioner.

OFFICE OF THE CHIEF COMMISSIONER, DELHI.
' NOTIFICATION.
Delhs, the 11th March, 1942.

No. F. 12 (3)/42-General.—In exercise of the powers conferred by olause (d) of sub-section
(2) of section 70, of the Motor Vehicles Act, 1939, read with the notification of the Government
of India in the De ent of Communications, No. R.-60, dated the 28th June, 1939, the Chief
Commissioner is pleased to make the following amendment in the Delhi Motor Vehicles Rules,
1940, the same having been previously published with his notification No. F.-12 (8)/41-Genesal,
dated the 5th January, 1942. 4 :

. mendment.
In sub-rule (1) of rule 5 59 for the figures and words ‘* 225 pounds in weight unladen *’ the
figures and words *‘ 1,100 pounds in weight laden ’’ shall be substituted.
A. V. ASKWITH,
Chief Commissioner, Delli.

OFFICE OF THE CHIEF COMMISSIONER, DELHI.
NOTIFICATION.
Delhi, the 2nd April, 1942.

No. F. 12 (31)]42-GQeneral.«—In exercise of the powers conferred by clause (za) in sub-section
(2) of section 68 and clause (d) in section 48 of the Motor Vehicles Act, 1939, read with the Noti-
fication of the Government of India in the Department of Communications, No. R.-60, dated
the 28th June, 1939, the Chief Commissioner is pleased to make the following amendment in the
Delhi Motor Vehicles Rules, 1941, the same having been previously published with his noti-
fication No. F.-12 (8)/42-General, dated the 5th February, 1942.
Amendment.
After rule 4°18 the following shall be added, namely : .
“ 4-18-A. The Provincial Transport Authority may attach to any stage carriage permit a
) condition that the holder shall, if required
Carriage of mails in stage carriages. carry mails at such rates as may be fixed by
the Provincial Transport Authority in consulta-

A. V. ASKWITH,
Chief Commissioner, Delhi.

OFFICE OF THE CHIEF COMMISSIONER, DELHI.
NOTIFICATION.

Delhi, the 21st May, 1942.

No. F. 12 (40/42-General.—In exercise of the powers conferred by section 70 of the Motor
Vehicles Act, 1939, read with the notification of the Government of India in the Department
of Communications, No. R.-60, dated the 28th June, 1989, the Chief Commissioner is pleased to
make the following rules the same having been previously published with his notification No. F.-
12 (40)/42-General, dated the 4th May, 1942. . ; ) .

2. The Chief Commissioneﬁ takes this opportunity of drawing attention to the provisions of
pection 32 of the Motor Vehicles Act, 1939, under which the owner of any motor vehicle who
affixes a charcoal gas plant to it is required to report the fact to the Registering Authority
within whose jurisdiction he resides.

tion with the postal authorities.”

\

N

RuLzs.
1. Title.—These rules may be cited as the Delhi Motor Vehicles (use of Charcoal Gas) Rules,
1942. .,
2. Definstion.—In these rules, unless there is something repugnant in the subject or context.
(@) “ Board ” means the Board constituted by the Chief Commissioner under rule 3 of
these rules ; ’

(b) ** cllarcoal gas plant >’ imeans an apparatus for generating gas by the combiistion of
charcoal with a view to the use of the gas for the propulsion of a motor vehicle, and includes the
whole of the generator, pipes, coolers, filters and accessories necessary for that purpose and for

- the supply cf the gas to the engine of the motor vehicle. :
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3. Conatitution of the Board.—(1) For the pur of approvi ersons to serve &8
manufaoturers of charcoal gas plants, and to pg:'fox?::“ the o;lp" fu;-tgiolt)ls which are to be
discharged by the Board umror these rules, the Chief Commissioner may appoint &
Board, consisting of the Chairman of the Delhi Provincial Transport Authority and not less than
two and not more than four other persons.

*  (2) In the event of a disagreement between the members of the Board the opinion of the
majority shall prevail. ~ ’

4. Grant of certiflcates to approved manufaturers.—(1) Any person desiring o be approved
as a manufacturer of charcoal gas plants shall make an application to the Board acoompanied
by specifications and drawings in duplicate of the plant or plants which he proposes to
manufacture, an explahation of the type or model of motor vehicle to which each plant is
designed to be fitted and a copy of the instructions which he proposes to issue for the guidance
of the person using the plant. .

(2) If so required by the Board, a person who has made an application under sub-rule (1)
of this rule shall— ’

(a) submit & model of the charcoal gas plant to such tests‘in such laboratory or workshop
and by such person as the Board may specify, and T

(b) provide at his own expense a vehicle fitted with the charcoal gas plant for such tests
on the road as the Board may specify. . o

(3) After considering the papers submitted and subjecting the model charcoal gas plant to
such tests as the Board deems suitable the Board may at ite discretion grant or refuse the ap-
plication, and if it decides to grant the application shall issue a certificate to the applicant show-
ing that he has been approved as a manifactirer of chircoal gas plants of a type or types
to be specified in the certificate. b

(4) Before according approval to any type or design of charcoal gas plant the Board shall
satisfy itself that the design and construction proposed are in accordance with the provision
of these rules and in particular that — .

(a) the design is reasonably simple and suitable to the type of vehicle for which it is

" intended and is such that it can be fitted to the vehicle in such a way that the driver's vision

and oontrol of the vehicle are not impeded, the convenisnce and safety of passengers is not
. endangered, the weight of the charcoal gas plant can be reasonably distributed over the chassis,
! and the filters, conlers, pipes and other parts requiring frequent oleaning and attention can be
fitted in readily accessible places ;

(b) the effective capacity of the generator, hopper and filters is sufficient to provide fuel
to propel the vehicle for a distance of not less than fifty miles without recharging the hopper
or cleaning the filters ; -

(¢c) the oharcoal gas plant is capable mroviding gas to propel the vehicle by the gas
alone along a level road mtl}’x its full lawful load at a sustained rate of speed not less than—
b (¢) in ~ the case of goods vehicle not being a heavy transport vehicle, twenty miles an

our ;

(#3) in the case of goods vehicle being a hegvy transport vehiole, fifteen miles an hour ;

(i41) in any other case, twent-filve miles an hour ;

(d) the materials and methods of oconstruction specified by the applicant are save as
otherwise declared by the applicaht, caloulated to withstand fair wear and tear for a period of
ot leas than two years under the normal conditions of working ; :

(e) the plant is so designed as to cause no undue wear to the engine.

(5) It shall be a condition of every ocertificate issued under sub-rule (3) of this rule that the
older of the certificate shall in respect of every charcoal gas plant issued from his factory tu¥ply

the prospective user a set of instructions in terms approved by the Board for the working of the

harcoal gas plant.
(6) Notwithstanding anything in this rule the Board may direct that any person who has
approved as & manufacturer of charcoal gas plants in any other Province or State in India
all be deemed to be an approved manufacturer for the Delhi Province subject to the conditions
force in the Province or State in which the person was first approved as a manufacturer and
such further conditions as the Board may think fit to impose,

5. Prohibition on the use of charcoal gas plants not made by an approved manufacturer.—~On
r after the first day of June 1942 no person shall drive a motor vehicle, and no holder of a permit
all allow the vehiole to which the permit relates to be driven, with a charcoal gas plant
fixed thereto unless the charcoal gas plant has been made by & manufacturer approved by the
oard under rule 4 of theso rules; and has been specified by the manufacturer as being of a
ype suitable for use on the motor vehicle to which it is fitted :
Provided that the Board may by general or special order give permission for any charcoal
as plant which was in use on a motor vehicle before the first day of June 1942, to continue
be used on that vehiole even though it was not manufactured by a person approved by the
oard under rule 4 of these rules.

8. Conditions under which charcoal gas p'ants may be used.—(1) No person shall drive an
otor vehicle; and no holder of a permit shall allow the motor vehicle to which the eermit
lates to be driven with a charocoal gas plant affixed thereto unless the requirements
forth in the Sohedule to these rules are fulfilled in respect of the said plant and the vehicle
o which it is fitted. .
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(2) The driver or oiher person in charge of & motor vehicle to which a ebarcoal ges plant is
fitted shall not— N

(a) at any time when there is fire in the gemerator, cause or allow the vehicls to stop
or remain stetionary at & distance of lees than ten yards from eay other motor wehicle or less
than twenty yards from any petrol pump or place where petrol is supplied in tins ;

(b) st any time when there is fire in the generstor, pour petrol or ceuse or allow petrol
to be poured into the petrol tank ;

() carry or cause or allow to be carried in the vehicle (save in the regular petrol tank

‘thereof) any petrol or other inflammable or explosive substance ;

) (d) clean or rake out the generator at any appointed bus stand or st opping place or
within a distance of less than twenty yards fiom any other motor vehicles or cause or
allow the same to be done by any person ; - . .

_(¢) where a park, bus stand, or halting place or a part of & Puk. bus stand or halting
place is set apart for vehicles fitted with charcoal gas plants, allow the vehicle to stop or
remain st;tionary in any other park, bus stand or halting place or other part thereof, as the
case may be. .

(f) place the vehicle or cause or allow it to be placed in any garage or shed unless the
garage or shed is provided with a permaneht opening or openings for sufficient ventilation
other than doors and windows that may be closed.

7. Reciprocity with other Province or States—Nothing in these rules shall prohibit the use
in the Delhi Province of a charcoal gas plant on a motor vehicle which is registered in the .
Punjab or the United Provinces or any other Province or State to which the Chief
Cmomissioner may extend the applicability of this rule, provided that the rquirements
of the rulef in force in the Province or State where the motor vehiole is registered in
respect of the use-of charcoal gas plants are fulfilled. N

. SCREDULE.

I. Every charcoal gas plant must conform to the following general specifications :—

(a) All pipes, joints, valves, and all covers to the hoppers, generators, cooling chambers
filters and other accessories shall be free from gas or airleaks.

(b) If an escape funnel is fitted to the aimmmtox' for use during the blowing of air tkrough
the generator, the mouth of the funnel shall be placed above the level of the roof of the
vehicle. ‘

(¢) The materials for the construction of generators including hoppers and outer ghells
if any, shall be of mild steel shcet and shall not be less than No. 16 B. W. G. (0-065in. thick)
with the exception that in the case of any updraft genera'ors in which no refractory lining
is used, the fire-box shall be constructed of mild steel sheet not less than 11 B. W. G. (0-120
in. thick) for a distance of twelve inches above the grate or to the top of the gas offtake,
whichever is less. In the case of cross-draft generstors, where no refractory lining is used,
the distance from the mouth of the tuyere to any part of the shell shall not be less than five
inches. All generator cover and generator flange joints shall be made of heat-resisting
material.

(d) The material from which coolers are made shall be mild steel, copper or bras s sheet
not less than 18 B. W. G. (0-049 in. thick). All coolers must be made so that they can be
readily cleaned. .

(¢) The gas filtering system shall be in not less than three stages, of which the last stage
shall be felt or other approved fabric, provided that the Chief Commissicner may Ly potifi-
cation approve any ﬁftering system. The materials from which fi t«r casings and eall gas
piping upto the mixing chamber .or carburettor are made shall not be less then No. 18

“B.W. G.(0.049 in. thick). All filters shall be so placed as to be accessible to cleaning at all .

(f) ¥langes fitted ‘to piping shall be made of material not less than No. 11 B. W. G. (0- 120
in. thick). Each flange shall be secured by not less than four bolts. ..

II. (1) No part of any charcoal gas plant shall be so placed as to reduce the field of vision

" of the driver by means of the mirror prescribed in rule 5:7 of the Delbi Mortor Vehicles Rules
1940, or otherwise, or 8o as to impede the driver in his control of the vehicle.
. (2) In a public service vehicle— .
{a) no part of the charcoal gas plant shall be placed within the passengers compartment,
and .
() the generator shall be centrally placed in rear of the passengers compartment, either
completely outside it or recessed into the rear pauel, and shall be insulated and have the
olearance prescribed in paragraph TII of this Schedule : .
Provided that the generator and a reserve of fuel not exceeding one hundred and fifty pounds
in weight may be carried on a trailer attached to a public service vehicle, .
(3) No public service vehicle fitted with a charcoel gas plant shall heve any opening or door
at the rear of the vehicle. . . .
(4) In a transport vehit le other than a public service behicle the generator shall not be placed,
forward of the rear of the driver's cab and shall be insulated and have the clearante prescribed in
aph III. . .
III.p (1) On any motor vehicle, if any part of the generator is so placed as to be within &
distante of six inches in & horizontal plane from any part of the vehicle, the vehicle ehall be
insulated from the generator by a sheet of asbestos one-eighth of an inch thick, or by s ch other
insulating material as the Board may by general or speciel order in writing specify in this

e ¢
:. -
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bebalf, not being less in height than the height of the generator (ineluding she hopper) and of
such a width as—

(a) where the generator is recessed, to line completely the recess ; and

(b) where the gemerator is not recessed, to project for a distance of not less than #ix inches
on either side of the generator.
) (2) No pert of a generator shall have a olearance between it and the insulating material
prescribed in sub-paragraph (1) of this paragraph of less than two inches.

IV. (1) In the case of a goods vehicle the generat«r may be placed centrally at the rear of the
‘vehicle as preseribed for a public serviee vehicle or behind the driver’s cab.

(2) When the generator is placed behind the driver’s cab it shall be adequately enclosed in &
separate compartment, and no goods shall be carried in that compartment.

V. No generator and no pipe connecting the generator to the gas filters shall b® so placed
that any part of the generator or pipe is within a distance of less than—  °

(a) two feet from any part of the petrol tank, or

(b) four feet from the filling point or orifice of the petrol tank :

Provided that if the filling point or orifice is screened from the generator by an adequate
partition, olause (b) shall not apply in relation to the generator. )

VI. Every part of the charcoal gas plagt shall be firmly and securely fixed in place, and all
Ppipes, valves, joints, hopper lids or covers shall at all times be maintained in a gas-tight condition.

VII. Where water-is used, either for injection, or for cooling tuyeres, it be provided
from a source other than the engine cooling system, and shall not be in circuit therewith.

b A. V. ASKWITH,
Ohief Commissioner, Delhs.

. OFFICE OF THE CHIEF COMMISSIONER, DELHIY.

NOTIFICATION.
Delhs, the 8th June, 1942.

No. F.-12 (36)/42-General—In oxercise of the power donferred by sections 21 and 41 of the
Motor Vehicles Act, 1939, read with the Notification of the Government of India in the Depart-
ment of Communications No. R-60, dated the 28th June 1939, the Chief Commissioner is pleased
to make the following rules, the same having been previously published with his Notification
No. F. 12 (36)/42-General, dated the 10th April 1942,

: Rules.

1. Notwithstanding anything contained in the Delhi Motor Vehicles Rules, 1940, no fee shall
be charged for the issue or alteration of certificates of registration relating to motor vehicles
which are the property of the Personal Representative in India of the President of the United
States of America and his staff. . )

2. If the Personal Representative in India of the President of the United States of America
or any member of his staff has paid or shall hereafter pay a fee for the issue or renewal of a licerice
to drive a motor vehicle or for undergoing a test of competency to drive the fee shall on his appli-
cation be refunded to him.

A. V. ASKWITH,

Chief Commassioner, Delhs,

ORDERS BY THE CHIEF COMMISSIONER, AJMER-MERWARA.

- NOTIFICATION.
Abu, the 25th May, 1942.
No. F./14-6-11] —The Chief Commissioner is pleased to make the following amendment in
the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his Notification No. 1141/34-
W/38-111, dated the 12th June 1940, the amendment having been previously published in this
Administration’s Notification No. F./14-6-I1I1, dated the 4th April 1942.
In rule 5:56 (a) of Chapter V—Construction, Equipment and Maintenance of Motor Vehicles
—Jor the figure and words ‘* 225 pounds in weight unladen "’ substituie the figure and words *‘1100

pounds in weight laden .
By Order,.
M. WORTH,
Secretary to the Chief Commissioner, Ajmer-Merwara.
ORDERS BY THE CHIEF COMMISSIONER, AJMER-MERWARA.

NOTIFICATION.
Abu, the 13th July, 1942.
No. F./14-6/111.—The Chief Commissioner is p} to make the following addendum to

the Ajmer-Merwara Motor Vehicles Rules, 1940, published with his Notification No. 1141/84-
W/38-111, dated the 12th June 1940, the addendum having beert previously published in this
Adminjstration’s Notification No. F./14-6-I11, dated the 28th May 1942.
Chapter 1V—Control of Transport Vehicles. After clause (b) of rule 4-18 insert the follow- %
ing new clause— ¥
‘ ¢c) that the holder of a permit of a stage carriage shall if required, carrysmails at such &
rates as may be fixed by the Provindcial Transport Authority in consultation with the Postal ¢

authorities concerned.” 3 B
v Ord
M. WORTH,
Secretary to the Chief Commissioner, Ajmer-Merworae’

B2
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Tae HoNoumanLe Stk MAHOMED USMAN (Posts and Air Member) : Sir, I
lay on the table copies of — o ‘

(1) Notification No. F. 12 (39)/42-General, dated the 4th July, 1942, amend-
ing the Delhi Motor Vehicles Rules, 1940.
" (2) Notification No. A-3-2606/42, dated the 10th September, 1942, amend-
ing the Coorg Mutor Vehicles Rules, 1940. .

(3) Notification No. A-3-3276/42, dated the 8th December, 1942, amending
the Coorg Motor Vehicles Rules, 1940. :

. OFFICE OF THE CHIEF COMMISSIONER, DELHI.
NOTIFICATION.
Delhi, the 4th July, 1942.

No. F, 12 (39)/42-General.—In exercise of the power conferred by sections 21 and 41 of the
Motor Vehicles Act, 1938, read with the Notification of the Government of India in the Depart-
ment of Communications, No. R.-60, dated the 28th June 1939, the Chief Commissioner is pleased
to make the following rules, the same having been previously published with his Notification
No. F. 12 (39)/42-General, dated the 20th April 1942.

Rules.

. 1. Notwithstanding anything contained in the Delhi Motor Vehicles Rules, 1940, no fee
shall be charged for the issue or alteration of certificates of registration relating to motor vehicles
which are the property of the Commissioner of China to India and his staff. .

2. If the Commissioner of China to India or any member of his staff has paid or shall here-
after pay a fee for the issue or renewal of a licence to drive a motor vehicle or for undergoing a test
of competency to drive, the fee shall nn his application be refunded to him.

A.V.ASKWITH,
Chief Commissioner, Delhs.
THE CHIEF COMMISSIONER OF COORG.
NOTIFICATION.
No. A-3-2606/42, dated Mercara, the 10th September, 1942.
. In exercise of the powers conferred by section 70 of the Mator Vehicles Act, 1939 (IV of
1930) and the notification of the Government of India, Department of Communications, No. R. 60,
dated the 28th June 1939, the Chief Commissioner is pleased to make the following amendment

to the Coorg Motor Vehicles Rules, 1940, issued with his notification No. R. F. 43/121-39, dated
the 26th March, 1940. .

-

-

Amendment.
After rule 157 (b) of the said rules, the following rule shall be inserted, namely :—° .
“157. (c) The driver of every motor vehicle which is fitted with a producer shall extin -
guish any live cinders removed from such producer in any public place.”
Ezxplanation.—In the rule the term * producer " shall have the meaning assigned to it in rule

148-A. ‘
. J. W. PRITCHARD,
Chief Commassioner.

THE CHIEF COMMISSIONER OF COORG.
NOTIFICATION.

No. A-3-3276/42, dated, Marcara, the 8th December, 1942.
In exercise of the powers conferred by sections 21, 48 (d) read with section 68 (z) and (za) and
70 of the Motor Vehicles Act, 1939 (IV of 1939), and the notification of the Government of India,
Department of Communications, No. R. 60, dated the 28th June 1939, the Chief Commissioner is
‘pleased to make the following amendments to the Coorg Motor Vehicles Rules, 1940, issued-with
gis notification No. R. F. 43/121-39, dated the 26th March 1940 : —

Amendments.”

I. For Rule 20 of the said rules, the following rule shall be substituted :

20 (a) The holder of a licence entitl.i.n? him to drive as a paid employee or to drive
public service vehicle sball, except in the case of a temporary absence not involving a change of
residence for a period exceeding three months, report any change of his temporary or permanent

- address, as notified on the licence at any Police Station and produce the licence at the Police
Station in order that the new address may be entered therein.

‘“(b) The officer in charge of the Police Station at which the licence is produced shall enter
therein the new address and communicate the new address to the licensing authority by which the
licence wag issued and to the licensing authority by which it was last renewed.” N

I1I. For Rule 56 (c) of the said rules, the following rule shall be substituted :—

56 (c) The Provincial Emnsport Authority may attach to a stage carriage permit the
oondition that the carriage or ice of carriages in reaspect of which the t is granted

carry'mails at such rates as that authority may in consultation with the Postal Authoritiee,
fix in that behalf from time to time."”
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III. For Rule 119 (a) (v) of the said rules, the following rule shall be substituted : )

“119 (a) (v). Bubjeot to the exceptions mentioned below every stage carriage shall have
s body of the saloon type :— ™ -

FEaxceptions.—This rule shall not apply to any stage carriage registered in the Provinoe of
Coorg on or before the first day ‘of October 1942, or to any stage carriage registered on
or before that date outside the said Province which has subsequently been acquired by a dealer
in the said Province in part exchange for a new vehicle, or has been seizdd by a dealer in the said
Provinoe for default in payment of hire purchase dues.”

IV. Rules 148A to 148M.— .

(1) In the heading to rules 148A to 148M of the said rules for the words * Mptor Vehicles
the words * Motor vehicles other than motor cafs " shall be substituted.

(2) In rule 148B of the said rules for the words * motor vehicle *’ the words * motor vehicle
other than motor car * shall be substituted. ) o

J. W. PRITCHARD,
Ohief Commissioner.

TeE HoNouraBLE ME. N. R. PILLAI (Commerce Secretary): Sir, I lay on
the table a copy of the notification of the Government of India in the Commaercer
Department No. 597-1 (1)/42, dated the 26th September, 1942, making certain further
amendments in the Insurance Rules, 1939.

DEPARTMENT OF COMMERCE.
, NOTIFICATION.
New Delhi, the 26th September, 1942.

No. 6§97-I (1)/42.—1In exercise of the powers conferred® by sub-sections (1) and (2) of section
114 of the Insurance Act, 1938 (IV of 1938), the Central Government is pleased to direct that the
following further amendments shall be made in the Insurance Rules, 1039, the same having been
previously published as required by sub-section (1) of the said section, namely :—

I. In the said Rules—

(a) in rule 6— .

(i) for sub-rules (1) to (3), the following sub-rules shall be substituted, namely :—

‘(1) Deposits made in pursuance of the Act shall be held by that office of the Bank (here-
inafter referred to a8 the appropriate Indian office) in whose area of administration the principal
office in British India of the depositor is situated : . : i

Provided that deposits in sterling securities shall be held by the London office of the Bank
on behalf of the appropriate Indian office. _

(2) Deposits in sterling securities shall be sent by the depositor with a covering letter to the
Manager of the London office of the Bank, and shall not be brought on the books of the.
appropriate Indian office until the receipt of an intimation in Form I from the London office.

(3) Deposits, other than deposits in sterling securities, shall be sent by the depositor with
A oovering letter to the Manager of the appropriate Indian office of the Bank.”

(i) in sub-rule (5), for the words ‘‘Lalcutta office "’ the words ** appropriate Indian office '
shall be substituted ;

(b) in sub-rules (2) and (3) of rule 8, for the words ‘‘ Calcutta office ’’ the words ‘‘ appropriate
Indian office * shall be substituted. .

II. In the Forms appended to the said Rules,— .

(a) In Forms I, II and III, for the word ‘‘ Caloutta *’ dots * . ... * shall be substituted ;

(b) in Form II, columns 3 and 6 shall be omitted and the columns, 4, 5 and 7, shall be re-
numbered as 3, 4 and 5 respectively ;

(c) in Form IV, for the sub-heading ‘ Name of the insurer ' the sub-heading * Name of
the depositor ’ shall be substituted. .

8. N. RAY,
Addl. Joint Secy. to the Govt. of India.

Tee HoNouraBLE Mr. G. S. BOZMAN (Indians Overseas Secretary):. Sir,
Ilay on the table a copy of (i) telegram No. 00016, dated the 8th December, 1942,
from the Governor of Ceylon, Colombo, -to the Governer General of India,
New Delhi, and (i7) the statement by the Government of India, which has also
been laid on the table of the Ceylon State Coumcil on the subject of special recruit--
ment of labour for Ceylon.

1.—Copy of telegram No. 00016, dated the 8th December, 1942, from Governor Ceylon, Colombo, to
Governor General, New Delhi. ’

Adequate supply of estate labour is under urgent consideration by Board of Mister(s) with
;pecial reference to production of rubber and Ceylon’s basic quota represents 85 per ocent. of pro-
uction left in the control of the allied nations. In these circumstances Ceylon must resort to
most intensive tapping possible including slaughter tapping in order to increase preduction to at
least 30 per cent. above basic quota. This will entail the employment of additional labour during
the war and lees than normal amount of lacur after the war when areas have been oxhuultod.”
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Estates are also required by law for period of war to produce foodstuffs in addition to plantation
¢ ity and this also requires abnormal ad Aoc increase in labour force. Demands on local labour
for military units, defence works, essential services and rural food production have ben and are
very heavy and consequently there is no surplus available for diversion to estates. Production
of tea must not be allowed to decrease below present neceesary level. It will be realised that now
that Indian ban on emigration has been relaxed in respect of labourers now in this Island there is
likely t® be usual exodus on holidays to India during early months of next year. In these cir-
oumstances Board of Ministers has asked me to ascertain whether Government of India notwith-
standing their ban on emigration to Ceylon of un-skilled labour other than labourers already in the
Island would consider special recruitment of labour to meet nt war emergency on the follow-
ing points : (a) Pay and conditions of employment identium}; those of other Indian labour;
(b) repatiiation to India at the end of the war or other period stipulated by agreement. Board of
ini consider arrangement on these lines to be right one to meet position with which they are
confronted which is that (a) demand for extra estate labour is abnormal and only temporary
although essential to prosecution of the war and (b) status of Indians in Ceylon is one of the ques-
gions which at the request of the Indian Government has been postponed for consideration at a
future undetermined date. Grateful for earliest pogsible reply to this telegram in order that if
your Government,approves principle of recruitment-on the lines proposed, details of method and
machinery may be immediately worked out in consultation between our two administrations
through Ceylon’s newly appointed representative in India. Paramount essentiality of maximum
production of our plantation d.rogs especially rubber to supply position of Allied Nations has
caused me to head this telegram ‘‘ Most Immediate . . )

° I1.—Statement.
~ The Government of India have communicated to the representative of the Ceylon Govern-
ment certain proposals which are still under consideration.

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
" Tae HoNoURABLE THE PRESIDENT: Honourable Members, I have to
deliver to you four messages from His Excellency the Governor General. The mes-
sages are a8 follows :—

b

RarLway BUDGET.

* For the purposes of sub-section (1) of section 87A of the Government of India Act, as set
out in the Ninth Schedule to the Government of India Act, 1935, and in pursuance of rule 43 of
the Indian Legislative Rules and of S8tanding Order 70 of the Council of State Standing Orders,
I, Victor Alexander John, Marquess of Linlithgow, hereby appoint Monday, the 15th February,
1943, for the presentation to the Council of State, and Monday, the 22nd February, 1943, for the
QGeneral Discussion in the Council of State, of the statement of the estimated-annual expenditure
and revenue of the Governor General in Council in respect of Railways. - _

"NEW DpLnT; LINLITHGOW,
TAe 25th Jawwary, 1943. Viceroy and Governor General.”
GRNERAL BUDGET. i

‘“ For the purposes of sub-section (1) of section 67A of the Government of India Act, as set .
out in the Ninth Schedule to the Government of India Acta1935, and in pursuance of rule 43 of the
Indian Legislative Rules and of Standing Order 70 of the Council of State Standing Orders, I,
Victor Alexander John, Marquees of Linlithgow, hereby appoint Saturday, the 27th February
1943, at 5-30 p.m., for the presentation to the Council of State, and Saturday, the 6th March, 1043
for the General Discussion in the Council of State of the statement of the estimated annual expen-
diture and revenue of the Governor General in Council in respect of subjeots other than Railways.

New DerLnr; LINLITHGOW,
The 25th January, 1943. Viceroy and Governor General.”

“ In pursuance of the provisions of sub-section (3) of section 67A as set out in the Ninth
8chedule to the Goverament of India Aot, 1935, I hereby direct that the heads of expenditure
specified in that sub-section, other than those specified in clause (v) thereof, shall be open to dis-
oussion by the Council of State when the Budget for the year 1943-44 is under consideration.

LINLITHGOW,
Viceroy and Governor General.”
R PANEL or CHAIRMEN.
. " In pursuance of the provisions of sub-section (2) of section 63A of the Government of India
Aot, as sbt out in the Ninth Schedule to the Government of India Act, 1938, I, Victor Alexander
John, Marquess of Linlithgow, hereby nordinate the following Members of the Council of State
60 be on the Panel of Chairmen of the said Council of State :—
In the first place, the Honourable Sir David Devadoss ; in the second place, the Honourable
Mr. M. N. Dalal; in the third place, the Honourable Sir Rahimtoola Chinoy; and
lastly the Honourable Mr. V. V. Kalikar. -
- LINLITHGOW,

New DEy&x ; -
The 6th February, 1943. Viceroy and Governor General.”
. COMMITTEE ON PETITIONS. _
Tae Howovmasrx THE PRESIDENT: Under Standing Order 76 of the

. Councll of Btate Standing Orders, I am required at the commencement of each
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session Yo oonstitute a Committee on Petitions oonsisting of the Chairman and four
members.. The folowing Members at my request kindly consented to preside
over and serve on the Committee. I accordingly have much pleasure in nomina.
ting a8 Chairman of the Committee the Honourable Raja Charanjit Singh and &
members, the Honourable Pandit Hirday Nath Kunzru, the Honourable Sir Ramunni
‘Menon, the Honourable Haji Syed Muhammad Husain, and the Honourable Mr.
M. N. Dalal.

CONGRATULATIONS TO HIS EXCELLENCY THE COMMANDER.-IN-CHIEF
ON HIS PROMOTION TO FIELD MARSHAL.

Tae HoNourasLE THE PRESIDENT : Honourable Members, on your behalf
1 have to perform a-«very pleasant duty now. You are aware that in the London
Gazette, our popular Commander-in-Chief has recently been made a Field Marshal.
1 rise to offer on my behalf, and on behalf of all the Members of the Council of State,
our congratulations on the exalted distinction which has been conferred on him.
(Hear, hear.) He is not present here today as his very arduous duties have called
him elsewhere, but I know he will be very glad to hear of the unanimous opinion
of this Council and he will fully appreciate the kindness of this House. As regards
his services, I am not competent to deal with them because they are so numerous
and so varied, and particularly I am not conversant with the military aspect of the
question.  But it is well known to all of you that His Excellency, when he was
Commander-in-Chief in the Middle East, rendered mgst excellent and valuable
services not only to the British Government but also to all the fighting nations all
over the world. He is & most zealous, hard-working and consummate Commander-
.in-Chief and he is at present engaged in most difficult duties in connection with the
reconquest of Burma and also supervising over the affairs of China. I therefore
'hope that you will all approve of my action in rdferring to his work and expressing’
our great gratification on the conferment of this high distinction on him.~

TuE HoNoUrRABLE Stk MAHOMED USMAN (Leader of the House): Sir,
I have very great pleasure in associating myself with what you have said in offering
our congratulations to our very popular Commander-in-Chief. I request you, Sir,
to convey to His Excollency the Commander-in-Chief our congratulations. -

Tae HonNouraBLE Panprr HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan): Sir, I join you in offering our congratulations
to His Excellency the Commander-in-Chief on the well earned distinction that has

en conferred on him. I am sure there will be no dissent from what you have

aid in any quarter of the House. '
! thE HoxouraBLE THE PRESIDENT : I will, with great pleasure, convey
o him.

GOVERNOR GENERAL’S ASSENT TO BILLS.
SECRETARY or tue COUNCIL : Sir, information has been received that
is Excellency the Governor General has been pleased to grant his assent to the
ollowing Bills which were passed by the two Chambers of the Indian Legislature
ing the Autumn Session, 1942, namely :— .

1. The Indian Companies (Second Amendment) Act, 1942.

2. The Indian Rubber Control (Temporary Amendment) Act, 1842,
3. The Code of Civil Procedure (Amendment) Act, 1942.

4. The Code of Civil Procedure (Second Amendment) Act, 1942.

5. The Repealing and Amending Act, 1942. )

6. The Federal Court (Supplemental Powers) Act, 1942.

STANDING COMMITTEE FOR THE DEPARTMENT OF INFORMATION
AND BROADCASTING.
Tar HOxouraBrE Sie MAHOMED USMAN (Leader of the House): Sir
move :—

** That this Council proceed to elect, in such mannsr uthe Honourqblo the Presidept may
two non-official Members to serve on the Standing Committee to advise on subjects in the
spartment of Information and Breadeasting.” ‘
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Tes HoNourasLe Paxprr HIRDAY NATH KUNZRU {United Provinces
Northern : Non-Muhammadan) : May I inquire, Sir, in this connection whether
the Members who were elected when Su- Akbar Hydari was living and who have

not had the ohlﬁortumty of attending any committee meeting are to be displaced
now by other Members ?

Tae HoNouraBrLE Ste MAHOMED USMAN : Sir Akbar Hydari wanted to
appoint an advisory committee for the Department of Information and Broadcast-
ing consisting not merely of Members of the Legislature but also outsiders. Before
the Committee was formed, Sir Akbar died and this idea was given up and there
is now no standing committee at all. For this reason and for the first time I make

this Motion now. There was no occasion at all for any meeting, because there was
no committee.

TeE HoNouraBLE MR. HOSSAIN IMAM (Bihar and Oriesa : Muhamma.da.n)
Sir, I should like to have some assurance from the Government of India that this
Committee will not be'an ornamental Committee which will be appointed but will
_remain inoperative. For the last one year there has been no Member in charge of
Information and Broadcasting. In spite of having 10 Indian Members, no Indian
Member has time enough to look into this Department and no new Member is being
appointed. It is more than a year since Sir Akbar Hydari died and except for a
brief space of a fortnight no Member has been in charge of this Department. The
Government neither gives this port folio to one of the existing Members nor has it
the courage to appoint a new Member. If Government has no intention of dealing
with his matter in either of the two possible ways, I think it is & farce to form this
Committee. If the Government is anxious to have this Committee we should have
an assurance that this Committee will function under & Member and not remain in
suspense under a Secretary.

Tar HoNoUraBLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan) : I should like, Sir, to reinforce what the' Honourable Mr. Hossain
Imam has said so far as these Committees are concerned. The Standing Committee
connected with the Department of Supply and that connected with the Department
of Civil Defence have been meeting regularly, but so far as the Committee in regard
to Broadcasting is concerned, it never met ; as a matter of fact it was never formed
and before we agree to associate ourselves with this Committee we should like to
have a definite assurance that this Committee will meet and will work as other
committees are meeting and working. It should not be looked upon as a paper
committee only. We should like also the position to be cleared in regard to the
Information Department. Who is in charge of the Information Department ?
Has the Information Department been allotted to any particular Member ? 1s it
in charge of the Governor General, or is this Department in charge of some special
Secretary ? These points should be made clear to us before we can agree to asso-
ciate ourselves in any shape or form with this Committee. The Department of
Broadecasting is from our point of view a very important Department, because it
deals with questions like that of propaganda in which we are interested. But
before we give our blessing to this Committee we must have a more definite assurance
than we have had so far from the Leader of the House.

Tut HoMoURABLE S12 MAHOMED USMAN : As far as this House is con-
cerned, I represent the Department. Therefore, any information that Honourable
Members want to have I am prepared to give. As for the meetings of the Committee
I will convey to the Secretary the desire of the House that the Committee should
meet as often as possible.

Tee HoNouraBLE Panbir HIRDAY NATH KUNZRU: The Honourable
Member conveyed this desire last year too, but it had no effect on the Secretary.

THE HoNOURABLE S1R MAHOMED USMAN: As [ have already told you,
Sir Akbar Hydari wanted to have a large committee. He took the names of mem-
bers from various groups, but the Committee was not formed. I shall speak to the
Secretary and see that meetings are held.

TneE HoNouraBLE PanpiT HIRDAY NATH KUNZRU: May I ask whether
the Leader of the House will see that the Committee meets ?
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- Tar HoNouraBLE St MAHOMED USMAN : I will mention it to the Secre-
tary. I shall convey to the Secretary of the Department the desire of the House
for the meetings.

TeE HoNOURABLE MR. P. N. SAPRU : May I ask a question, Sir? Am I to
understand whether the Secretary of the Broadcasting Department decides or
whether the Home Member decides this question. He said he would convey the
desire of the House to the Secretary. I resent any desire of the House being con+
veyed to & permanent official. I should have thought that the Honourable Member
would have more sense than he has displayed. . .

Tae HoNoURABLE STt MAHOMED USMAN : What I meant was that there.
is no Member for this Department. At the present time it is in charge of the Secre-.
tary. I shall tell him that it is the desire of the House that the Committee should
meet and he will call the meeting.

The HoNoUrABLE Me. HOSSAIN IMAM: It would be more appropriate if
the desire of the House is conveyed to His Excellency the Governor General that
we are anxious to have a Member, either a new man or one of the Executive Coun-
cillors. We do not like this suspense to Continue.

. hm.n Horouranre S;i MAHOMED USMAN: I do not intend to do any
suc ng. ' -

Tre HoNouraBLE PanpiT HIRDAY NATH KUNZRU: The Honourable
Member ought to have made quite sure that the Committeé would meet before
asking us to elect this committee, !

TrE HoNoUurABLE 81k MAHOMED USMAN : T have already said that I will
convey to the Secretary the desire of the House.

TrE HonouraBLE Panpir HIRDAY NATH KUNZRU: You should have
decided before coming here and not convey our desire to the Secretary of the De-

partment.
Tae HoNOURABLE THE PRESIDENT: Motion moved :—

+- That this Councildo prooeed to elect in such manner as the Honourable the President
may dir ct two non- flivial Members to serve on the Standing Committee to advise on subjects.
in the Department of Information and Broadcasting."”

Question put and Motion adopted.

TuE HoNouraBLE THE PRESIDENT : With reference to the Motion which
has just been adopted by the Council, I have to announce that nominations to the
Committee will be received by the Secretary up to 11 A.M. on Monday, the 22nd
February, 1943, and the date of election, if necessary, will be announced later.

DEATH OF Sz MUHAMMAD YAKUB.

Tar HoNouraBLE TEHE PRESIDENT: Honourable Members, with much
sorrow I have to officially announce to this Council the sad and untimely demise
of one of our colleagues, Sir Muhammad Yakub. Sir Muhammad was a member
of the Legislative Assembly for many years. He distinguished himself in that
body as a great debater and a very zealous and hard-working Member. Later on,
he became for a short period the President of that House and during that period
too he performed distinguished service to the Assembly Later on, he was nominated
by the Governor General to this Council where he was very well known and though
he spoke very rarely when he spoke he spoke with great clearness and force and his |
influence was felt in this House. He was a distinguished Member of the Assembly |
as well as of this House. - Later on, with the permission of His Excellency the
Governor, General he was nominated by the Nizam’s Government as a Reform
Adviser to that premier State in which also he rendered very, distinguished service. ‘
We all regret his untimely and sudden death and I am sure all Honourable Members
will adopt my suggestion and allow me to convey to his family our sorrow which
this House has felt at his great loss. . " !

Tae Howourasre Stk MAHOMED USMAN (Leader of the House): 8ir,!
I beg to associate myself with what you have said about the late Sit Muhammad
Yakub and support your suggestion that the regret of this House be conveyed to
the members of the bereaved family. =~ - ’
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. TaE HoNoUBABLE PanpiT HIRDAY NATH KUNZRU (United Provinces
Northern: Non-Mubammadan): S8ir, I am in agreement with what you have said
regarding the regret of this House at the death of Sir Muhammad Yakub. I was
one of those Members of the Assembly who had been acquainted with him for many
Yyears and his sudden death has come as a shock to many of his old friends. I hope,
Sir, that you will be good enough to convey to his relatives an expression of our
sympathy and condolence.

Tar HonoUranrk MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan) :
I also wish to associate myself, Sir, with the expression of sorrow at the death of
8ir Muhammad Yakub. We all mourn his death and regret his untimely demise..

THE HoNOURABLE MR. M. N. DALAL (Bombay : Non-Muhammadan): The
death of Sir Muhammad Yakub is genuinely regretted by this House. The views
which he held and gave public expression to with such vigour were not always
shared by his friends but he was none the less much respected by them. He was
genial and courteous and a true representative of real Muslim oculture. His loss
today is genuinely felt and deeply mourned by even those of his friends who dis-
agreed with him on political questions. ’

THE HoNoumraBrLe Me. R. H. PARKER (Bombay Chamber of Commerce) :
I would liketo associate myself with what you have said about the late Sir Muham:
mad Yakub. o

?nn Hoxouraspe Lt.-Cor. St HISSAMUDDIN Barapur (Nominated Non-
Official) : I would also like to associate mysolf with what has fallen from you, Sir.

PRESENTATION OF THE RAILWAY BUDGET FOR 1943-44.

Tar HoNoUgABLE S1k LEONARD WILSON (Chief Commissioner for Railways):
Sig, I have the honour to present the statement of estimated revenue and expendi-
ture in respect of Indian railways for the coming year.

Accounts for 1941-42.

2. Last year at this time I estimated that 1941-42 would close with a surplus of
26- 20 orores. Actually our traffic receipts were about 2} crores above our estimates,
while our expenditure was only about half a crore mors. Our interest charges were
also 17 lakhs less and the year closed with a surplus of 2808 crores, out of which
20-17 crores were paid to general revenues and 791 crores to the depreciation fund

+in repaymaent of the loans from it.
Revised estimale for 1942-43.

3. When presenting the budget for 1942-43, I explained that in view of the diffi--
culties of estimating in war time, we could only relate our estimates of earnings to
the previous year’s receipts and make an allowance for certain known factors, which

' 1 then mentioned. Events have once more served to emphasise thg uncertainty of
. expectations in war time and we now anticipate that in this year our gross traffic
receipts will set up a new record of 149°25 crores, of which earnings from State-
owned lines will be 14406 crores and those from worked lines 5:19. We also expeot
an inorease of 15 lakhs in net miscellaneous receipts which we now put at 1-71 crores.
N 4. On the expenditure side we expect an increase over the budget of 10-84
. arores in ordinary working expenses and of 20 lakhs in payments to worked lines and
a decrease of 5 lakhs in the appropriation to the depreciation fund. Our revised
: egtimate of working expenses, including depreciation and payments to worked lines,
1is thus 86 52 crores against the original budget of 75-53 crores. Heavier expendi-
. ture on fuel accounts for an increase of 1} crores, on repairs for about 2} crores and
, on additional staff, including those employed for prevention of sabotage, for over &
crore. Enhancement of dearness allowance from the 15th June accounts for 2
1 crores, loss on grain shops for § a ocrore, air-raid precautions for over 2 crores an
militarisation of the Bengal and Assam and certain sections of the East Indian,
t Bengal Nagpar, Madras and Southern Mahratta and South Indian Railways for less
Jthan a crore which sum represents only half the cost of militarisation, the other half
b being borne by the War Department. The heavier expenditure under repairs is
partly for nomal repairs and partly for repairs of damage caused by sabotage, floods
_ and cyclones. Against this increase in working expenses, we expeot a redustion of

«
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19 lakhs in interest charges. Our estimate of the surplus is 36- 28 crores which is
833 crores more than was expected at the time the budget was prepared. ’

6. The contribution from revenue to depreciation fund will be 1258 crores,
and there will be an accretion of 40 lakhs by the transfer of the balance in the re-
newals suspense account of the Bengal and North Western and Rohilkund and :
Kumaon Railways which accrues to Government on the purchase of these lines.
Expenditure from the fund, with which I shall deal later, will be 5°01 crores.

Ezxplanatory remarks.

6. Viewed as a commercial undertaking, the results of the current year’s work-
ing are remarkably good, especially when we compare the increases in the charges
levied for transportation, with the increases in the market prices of most commodi-
ties. It may be of interest-to the House if I recount the existing increa.es in thé
charges for transportation over those in force before the outbreak of war. These
are, for goods, 2-2 per cent. on coal for 7.mouths-of the year and 67 per cent. for
the remaining 5 months, 12§ per cent. on food grains in small consignments, 12} per
cent. on other commeodities except food grains in wagon loads, fodder, manures and
railway and military traffic, on which no increases in the charge have been imposed.
For coaching traffic, the increases are 25 per cent. on parcels and 6} per cent. on
passenger fares exceeding one rupee. The basic passenger fares on the East Indian
and North Western Railways have been increased to bring them more nearly into
line with those of the other State Railways. Many passenger concession fares for-
merly introduced to combat road motor competitiod have been withdrawn and
somo special rates on goods traffic have been suspended where necessary to encourage
traffic to move by routes most economical in rail transport. On commercial con-
siderations alone the present high level of prices generally justifies enhancement of
the charges for transportation but on existing charges the railways are able to pay
their way and produce a handsome surplus and as it is the policy of Government to
flo overything possible to check inflation it is not proposed to make any general
increase in the coming year in rates and fares. ’

7. During this year, the railways over the main traffic routes have been working
available engines and wagons to full capacity when these were not interrupted by
floods and cyclones and by sabotage, yet the number of wagons loaded up to date
this year is less by about 15 per cent. on the broad gauge and about 17 per cent. on
the metre gauge than in last year. This is due to the hold up of wagons in ports and
military depots and to dislocation of goods traffic by the movement of a larger num-
ber pf military special trains. The average distance over which goods have ‘been
carried, has increased which also reduces the number of wagons available daily for
loading. Another factor affecting the number.of wagons loaded is the priority given
to egsontial traffic, this frequently results in wagons, after unloading, being unable
to pick up traffic waiting at the unloading station as they are required for more im-
portant tratfic at a station some miles away. Against these handicaps, & consider-
sb{e increase in the average wagon lood has been achieved with the result that the
freight ton mileage up to date is only about 2 per cent. less than in last year. But
the 80ods earnings are up on last year and one naturally enquires why the earnings
have increased whon the work done, measured in freight ton miles, has decreased.
The reason for this is that railways are not now able to carry all the traffic offering
and that priority is given to essential traffic which is on the-whole higher rated than
the less essential traffic which has been squeezed out.

. 8. I would here pay tribute to the Central and Regional Priority Authorities
which have so ably helped transportation and consequently the war effort, by the
prevention of unnecessary movements of traffic, by distributing traffic between
available moans of transport and by giving priority to the movement of commodi-
ties most necessary for the life of the country and for war purposes.

9. The shortage of visible supplies of food is one of the major difficultigs with
which the country is faced today. The House is aware of the steps taken to over-
come this and as distribution plays so vital a part in the solution of this problem the
highest priority has been given to the movement by rail of foodstuffs. Up 4o date
it can be said that an adequate supply of wagons has been made available for this
purpose but foed grains have not been offered for transport to the extent required
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to meet the demands in the deficient areas. The importation from overseas of large
quantities of wheat, which has neen arranged, will help to solve the food problem
and railways will assist in the distribution of this vital commodity though this will
further tax the already heavily loaded system.

10. The publio are much concerned by the reduction jn the passenger train ser-
vioces which, measured in train miles, are about 37 per cent. less than before the war.
This reduction has been necessary to free engines and line capacity for military
traffic and to provide engines for shunting in the many military depots throutghout
the country. It has also been necessary in order to reduce the consumption of coal,
the carriage of which takes up so large a part of the railways’ capacity ; in fact 46 per
‘cent. of the ton mileage of last year on broad gauge railways was taken up by coal.

11. Steps have been taken to provide, as far as possible, accommodation for those
who must travel. A publicity campaign has been undertaken with the aid of the
Press and the principal travel agencies to persuade people to travel only when they
must. Additional coaches have been attached to each train, which has necessitated
the prohibition of the carriage of motor cars by passenger trains and the withdrawal
of dining cars on many of the main routes and also the reduction of the train speeds
as with the heavier loads trains cannot be run to the former time-tables. Punctua-
lity even to the slower timings is often lacking which is largely due to the running
of military special trains, allowance for which cannot be made when the time-tables
are drawn up. Despite the curtailed public services and the publicity campaign,
the passenger miles have increased and there has been an increase in the proportion
of upper class travel. Coaching earnings have therefore benefited and they have
also benefited by the withdrawal of concession fares and by the earnings from an
increased number of troop trains. Parcel traffic has increased despite the raising
last year of the increased charges from 12} to 25 per cent. which was done to prevent
small consignments normally carried by goods trains being transferred to the parcels
service. The'outstanding feature of the gross earnings expected this year is that of
an increase of 14 crores from goods and coaching traffic, about 104 crores comes from
coaching traffic. Railways during this year have been unremitting in their efforts to
meet the ever increasing demand for the transport of goods but it now appears that
this year the freight ton miles will not exceed those of last year and may even be
somewhat less. The efforts to make the best possible use of existing engines and
wagons will continue but substantial improvement in carrying capacity of the rail-
ways can be obtained only by adding to the stock. We have placed orders this year
for the manufacture in India of a large number of wagons which with the arrears
on previous orders will give us 9,708 broad gauge and 736 metre gauge wagons (ex-
cluding brake-vans) but compliance with other urgent war orders restricts the avail-
ability of steel and manufacturing capacity for wagons and it will therefore not be
possible to obtain delivery of all these before the end of 1943-44.

12. As regards engines, we attempted to obtain from abroad 185 goods engines
for the broad gauge and 92 for the metre gauge railways for delivery in 1943-44 and
we expect delivery of the metre gauge engines in that year but we may not be able
to obtain more than 140 for the broad gauge and we cannot be sure that even this
number will be delivered. We have not overlooked the necessity to manufacture
engines in India as soon as possible and at present our Consulting Engineers are plan-
ning for the conversion for locomotive building of one of our repéir shops at present
employed on war work and are basing their proposals on up to date practice In
England and America. It is our intention to start work on the conversion as soon
as all the circumstances permit. Despite all our efforts to proceed with the building
of metre gauge and light broad gauge engines at our Ajmer Shops, progress this year
has been negligible because materials on order could not be obtained.

13. The disturbances to railway working due to unforeseen occurrences have
been more than usual this year. The Hurs caused some dislocation to the traffio in
Sind in the early part of the year, there were serious breaches of the lines in Sind,
Bibar and Assam due to floods during the monscon and in November a cyclone was
the cause of a breach of the line in Orissa. In August a campaign of destruction of
the reilways was started by misguided people and their attempts to interrupt
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communications adversely affected traffic especially in August and September. The
list of disturbances would be incomplete without reference to enemy bombing though
this has not been severe. I do not intend here to assess the relative effoct on railway
working of these occurrences but all told they have added to our burdens and have
to some extent restricted our services. . Our expenditure has been increased by the
employment of many additional men for the prevention of accidents due to sabotage
and whilst in most cases their efforts have proved successful there have been regrett-
able accidents to running trains some with loss of life. Our resources in men, ma-
terials and money have been heavily taxed for repairing the damages by sabotage
and floods. I would here mention that outstanding work was accomplished by our
engineers in the bridging of the breaches.

14. The cost of living has risen throughout the year and the staff have experi-
enced difficulty in obtaining the necessaries of life such as foodstuffs, clothing and
fuel. To help those most in need a dearness allowance has been given which has
been raised when necessary and in addifion a large number of grain shops has been
opened by Railway Administrations for the benefit of the staff. . But it has not been
possible to obtain the grain required for all these shops and adequate quantities have
therefore not always been available for the staff served by them. Supplies are ex-
pected to improve and food grains will be sold at fair prices, the difference between
purchase and sale prices is being borne by the railways and provision for the loss on
this account has been made in the revised estimate and in the budget. Railways
will also endeavour to stock these shops with other necessaries but the organisation
of this will take some time.

15. In May last a scheme for militarisation of railway staff in south, east and
north-east India was organised as it was considered that the men enrolled in Defence
of India Units would be better able to stand up to war conditions. This scheme
provides for the voluntary enrolment of all the railway staff in those areas. Those
who enrol draw railway pay plus a compensatory allowance and in addition a ration
allowance. They perform their normal railwey duties under their oyn railway
officers who are granted commissjons. So far over 1,26,000 men have voluntarily
enrolled in these Defence of India Units.

Revenue in 1943-44.

16. In view of the ever-increasing demand for rail transport we may assume
that during 1943-44 the railways will as in this year be worked to full capacity. The
dislocation to traffic caused by sabotage and by floods and cyclones has to some ex-
tent adversely affected this year’s earnings and though it would be unwise to assume
that there will be no dislocations next year we do assume that any which may result
from unforeseen cocurrénces will have less effect than those of this year. We, there-
fore, expect that the gross traffic receipts in 1943-44 will exceed the estimate for the
ourrent year by # of a crore and will reach the record figure of 150 crores. In addi-
tion we expect a net revenue of 2-17 crores from miscellaneous transactions.

Expenditure from revenue in 1943-44.

17. Our estimate of ordinary working expenses in 1943-44 is 258 crores more
than the revised estimate for the current year. Heavier expenditure on dearness
allowance accounts for } a crore, the enhanced rates in the current year being for
only 93 months, loss on supply of food grains to the staff accounts for 2} crores,
militarisation for } a crore, ordinary repairs for 2/3 of a crore, staff for 1/3 of a crore
and fuel for 1} crores. Wo however expect about 1} crores less expenditure on pro-
tective measures and air raid precautions, § of a crore less on repairs to damages by
floods, cyclones and sabotage, and a decrease of about one crore in suspense. The
acquisition by Government of the Bengal and North Western and Rohilkund and
Kumaon Railways from 1st January 1943 will result next year in a saving of 122
lakhs under payment to worked lines and in an additional appropriation of 26 lakhs
to depreciation fund. Our interest charges will also be 17 lakhs less becduse of a
reduction in rate. We therefore expect the year’s surplus will be 24 lakhs less than
in the current year and will be 36°04 crores. The appropriation to the- depreciation
fund will be 12-84 crores and the withdrawals are estimated to be 11 crores. The
net accretion to the fund will therefore be 184 crores.
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18. I would remind the House that ge started the year 1940-41 with liabilities
of 3571 crores to General Revenues baing the arrears of the 1 per cent. contribution,
and 30°29 crores to the depreciation fund. Owing to the inocrease in traffic brought
about by the war and the consequent inerease in earnings we had by the end of 1941-42
reduced our debt to the General Revenues to 1283 crores and our debt to the depre-
aiation fund to 22-38 orores and transferred 6-30 crores to railway reserve. We
now consider that this amount of 6.30 crores should-have been utilised towards the
repayment of the debt to the depreciation fund and we propose to do so in the current
year, reducing the debt to 16-08 crores.

19. In the current year we expect a surplus of 36-28 crores. To General Re-
venues we have to pay 514 crores as 1 per cent. contribution for the year and 12-63
crores to wipe out the contribution arrears and in addition we propose to pay 2-36
orores in order to bring up the total payment to General Revenues to the budget
figure of 20-13 crores. We shall pay to the depreciation fund the 16:08 crores re-
quired to wipe out the debt-and transfer the balance, which we estimate at 7 lakhs,
$o railway reserve.

20. In 1943-44 we estimate a surplus of 36-04 crores, 35.75 crores from com-
mercial lines and 29 lakhs from strategic lines. We propose to pay to General Re-
venues § of the surplus of commercial Jines and the surplus from strategic lines, the
total of these amounts being 27-10 crores, the balance of 8:94 crores will be
transferred to railway reserve which will stand at 9-50 crores.

21. To enable the proposed allocation of the surpluses in this year and the next
to be made, Government propose to ask for the approval of the Legislature to the
payment to General Revenues for the year 1942-43 of the sum of 2-36 crores over
and above the current and arrear contribution due under the Convention of 1924 and
to the abandonment from the lst April 1943 of those clauses of the Convention which
concern the contribution and allocation of surpluses to General Reve nues. The
approval of the Legislature will also be sought to the division of the 1943-44 surplus
on commercial lines in the proportion 75 per cent. to General Revenues and 25 per
cent. to the railway reserve ; the loss, if any, on strategic lines being borne by General
Revenues, and for subsequent years and until a new Convention is adopted the allo-
cation of the surplus on commercial lines between the railway reserve and General
Revenues to be decided each year on consideration of the needs of the railways and
General Revenues, the loss on strategic lines being recovered from General Revenues.

22. When the Convention was adopted in 1924 it was expected that railways
would be able to pay the interest on the capital at charge of commercial lines and in
addition make to General Revenues a contribution of 1 per cent. on that capital.
This the railways were able to do for five years and in the same period to build up a
reserve of 184 crores. But in the following years railway revenues were inadequate
to meet these charges and by April 1940 about 18 crores had to be withdrawn from
the reserve fund, contributions were in arrears to the extent of 35-71 crores and
80.29 crores had been borrowed from the depreciation fund to meet interest charges.
Therefore in peace time the Convention was too hard on railways and in war its
application would result in the payment to General Revenues of a share of the sur-
plus less than that which Government considers necessory for the relief of the tax-
payer. The abamdonment of the relevant clauses of the Convention is theref re
considercd necessary. The prop(sed allocation of surpluses letween railway
reserve and General Revenues is & compromise between the needs of prudent railway
finance and the immediate pressing needs of the tax-payer.

Capital and Depreciation.

28. I now turn to our expenditure undor capital and from the depreciation
fund. Our revised estimate allows for an expenditure of 15} crores under capital
and 6 crores from the depreciation fund. In the capital expenditure is included a
sum of 13 orores on account of part of the purchase price oﬁhe Bengal and North
Westerp and Rohilkund and Kumaon Railways. There are also substantial reduc-
tions in capital, 160 lakhs as a result of rolling stock sent overseas, 42 lakhs as & result
of lifting of 42 miles of branch lines and 43 lakhs from transfer to the Baroda
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Government of the 25 per cent. financial interest in the Tapti Valley Railway which
interest they had when the railway was the property of-the Tapti Valley Railway
Company. The Baroda Government also pay 23} lakhs for the sale to them of the
Broach Jambusar Railway with branches to Kavi and Dahe.
24. For the year 1943-44, we have made provision of 44 crores for the balance
-of the purchase price of the Bengal and North Western and Rohilkund and Kumaon
Railways. For open line works the programme provides 53 orores for track renewals,
1 crore for bridges, 2§ crores for other structural works, 124 crores for rolling stock
and 1} crores for increase in stores balances. The large provision for rolling stock is
to cover the purchase of the 140 broad gauge and 92 metre gauge locomotives and
the programme of wagon construction to both of which I have already referred.
Though the total programme including the balance of the purchase price of the
Bengal and North Western and Rohilkund and Kumaon Railways comes up to 26}
crorés we have, after making allowance for the probability that railways will be
unable to spend the full amount for works, made provision for only 24 crores, of which
11 crores will be charged to the depreciation fund.
Conclusion. v
25. In conclusion I would commend to the House the railwaymen who have done
so well during a year m which the pressure on them has been greater than ever before.
Their ordinary work has been extremely heavy, but the greatest trial with which
they have had to contend was that imposed by those who set out to destroy the track
and other railway property, and in this trial they’displayed the courage necessary to
restore the damage and to keep the traffic moving. On each of the many occasions
of sabotage to the track, a derailment with loss of life might have occurred, had it
not been for the vigilance of the staff. Despite this vigilance there have been some
derailments and loss of life. Yet the train staff continued to work their trains in the
face of this danger. There have been several panic evacuations due to bombing or
the fear of it, yet those who left the danger area expected railwaymen to continue at
work and this they did with few exceptions, though there is nothing more infectious
than panic. I said in this House last year that the country expects railwaymen to
carry on despite the fear or consequences of enemy attack. I said then that I believ-
ed they would do so and I still hold that belief. (Applause.)
Budget papers were then distributed to Honourable Members.
The Council then adjourned till Four of the Clock..

) tthgsh(Jouncil re-assembled at Four of the Clock, the Honourable the President

in the Chair.

MOTION FOR ADJOURNMENT RE UNCONDITIONAL RELEASE OF Mr.
GANDHI.

THE HoNoURABLE THE PRESIDENT : We will now proceed with the Adjourn-
ment Motion. No speech will exceed in duration 15 minutes.

TEE HONOURABLE MR. V. V. KALIKAR (Central Provinces : General) : Sir
I beg to move :—

*“ That the House now do adjourn to discuss a definite matter of urgent public im ortance,
viz., the situation arising out of the refusal of the Government of India to release unconditionally
Mahatma Gandhi, who is fasting.”

As the House knows, Mahatma Gandhi started his fast on Wednesday last
after completing his correspondence with His Excellency the Viceroy. The Govern !
ment of India issued & communique on the 10th February deploring the action pro’
posed to be taken by Mahatma Gendhi and allowing him certain concessions. In
that communique they have stated that he would be allowed free liberty for the
purpose of the fast and during the period of the fast, that he would be allowed to
take his medical assistants with him who are in jail and that he would be allowed
perfect liberty to receive visitors. Mahatma Gandhi, Sir, declined to, agree to the
conditions laid down by the Government. He wants that he should be & free man
to see things for himself and if he thinks that certain wrongs have been done about
which he has no knowledge he is ready to make amends for them. One thing has
come out of this correspondence between His Excellency the Viceroy and Mahatma
Gandhj. Mahatma Gandhi, Sir, has in unequivocal terms condemned acts of
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sabotage and violence. He has also asked in his personal letter to the Viceroy that
if His Excellency the Viceroy convinces him he is prepared to make the necessary
amends. I do not hold any brief for Mahatma Gandhi. He is an all-powerful man.,
In fact, I disagreed with his programme and I have been disagrecing with him for
the last 20 years. I am putting up the case from a humanitarian point of view.
I do n6t want to enter into the controversy as to who is responsible for sabotage and
aots of violence which occurred after the arrest of Mahatma Gandhi and Congress
leaders because, Sir, it is admitted that there is evidence for connecting Mahatma
Gandhi and the acts of sabotage and violence but as the time is not ripo—these are
the exact words in the correspondence—the Government are not ready to place
that evidence before the public. I therefore, Sir, want to suspend my judgment
as to who is responsible for the acts of sabotage and violenoe but two issues arise from
this correspondence and that is that Government wants Mahatma Gandhi to plead
guilty to the charge though the evidence is not disclosed and wants the public to
be convinced about it. Mahatma Gandhi says that he is innocent. He wants
to review the whole situation, make amends if there is necessity for it and he says,
in his last letter to the Viceroy, that as he has not baen convinced by His Excellency
or by the Press cojpmunique issued by the Government, he wants to make an appeal
to the highest seat of justice as he thinks that he is not able to get justice from the
authorities concerned.

Sir, the House knows that Mshatma Gandhi is respected in spite of his political
views throughout the whole world. The news of his fast has caused deep concern
not only to people in India but to those outside India who think him as a real servant
of his country and who wish that he may live long to serve his country loyally.

Sir, the question before the House is whether the Government policy of not
allowing him to go out of the prison walls is correct or not. Admittedly, the Govern-
ment want to set him at liberty for a partioular period. If really they can take
the risk of letting him out for a particular period I do not understand, Sir, why he
should not be let out unconditionally. Government should take that risk. If after
his release he is found taking an active part in violent activities—which nobody
believes he would do—the arm of the law is long enough, and he can be dealt with
accordingly.

But, Sir, the Government communique reveals an attitude of frightfulness.
I do not want to weary the House by reading the whole communique, as it has
already been published in the papers. But I attach importance to one fact men-
tioned in the communique ; in fact the whole trend of the comnfunique is to the effect
that Mahatma Gandhi and his associates are responsible for the acts of violence and
sabotage. His creed does not allow him to review things from behind the prison
walls. He has specifically mentioned in his correspondence that he does not want
to coerce Government by observing the fast, but that he is observing it as a satyagrahs.
So far as India is concerned, nobody can challenge the sincerity of his purpose.

Then, Sir, the next question that is to be decided by Government is as to the
situation that is likely to be faced not only by the Government but by the whole
ocountry if anything untoward happens—if the fast is continued, and if both the
parties are adamant. We have precedents of heart-to-heart talks with the head
of the executive by Mahatma Gandhi in the past. Some years ago, when Mahatma
Gandhi started his movement, the head of the executive had a heart-to-heart talk
with him, and the matter was settled peacefully. Sir, prestige should not come in -
the way of saving the life of a very great man. If the Government pursue their
present policy and do not reconsider their decision in time, nobody can tell what
may happen. If Mahatma Gandhi loses his life, nobody can foretell what may
happen. It is not a risk worth taking. From the country’s point of view, from
the point of view of accelerating the war effort, from the point of view of gaining
national goddwill, I think the Government, if they have any statesmanship in them,
should take courage in both hands and seize this golden opportunity of gaining
national goodwill by setting him at liberty. '

Sir, I know that my time is limited. Moreover, I do not want to enter into-
controversial questions. I appeal to the whole House to agree to my Motion and
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bring pressure to bear on Government to reconsider their policy. It is the desire of
all people in India—some of them do not agree with his political programme and
views—that he should not lose his life, and that he should be set at liberty. Readers
of newspapers have soen that various important institutions in India have appealed
to the Government of India and to His Excellency the Viceroy to release Mahatma
Gandhi unconditionally and to solve the deadlock in the country. I humbly submit
that if he is released he will help the Government in solving the deadlock. ) Maha.lt_ma
Gandhi is regarded, not only by his followers and friends, but by _his political
opponents also, as a great friend of Britain. It is no use following a rigid policy—
the policy which has been followed by the Government of India since August last.
If you follow the policy of conciliation, the feeling of bitterness and resentment
that exists in the country will certainly disappear. Therefore, I submit, Sir, that
the Government ought to seize this opportunity ahd allow Mahatma Gandhi to come
out of the prison walls. ‘ . '

With these words, I move my Motion for the accoptance of the House. )

. TaHE HoNoURABLE Panprr HIRDAY' NATH KUNZRU (United Prgvmces

Northern : Non-Muhammadan) : Mr. President, I shall try to deal with the
important question that my Houourable friend Mr. Kalikar has raised _today in
such a way as to steer clear of controversial matters as far as possible. It is not my
purpose to apportion blame petween the Government of India and Mahatma Gandhi ;
I want to concentrate my attention on larger matters, matters that concern not the
unhappy past but the future of this great country.® When I read the correspond-
ence that took place between Mahatma Gandhi and the Viceroy, it was in order to
find out whether it gave any hope of the question at issue between the Government
and the nationalists being approached in'a new spirit. It seems to me that the
second letter written by Mahatma Gandhi to the Viceroy, which is dated the 19th
January, does create the hope that a new approach to the problem, which constan}:ly
engages the attention of all of us, is possible in spite of all that has happened during
the last six months. Towards the end of his letter Mahatma Gandhi says two things
to the Viceroy :—

“ To sum up ”, he says, “ Firstly, if you want me to act singly, convince me that I was
wrong and I will make ample amends. Sscondly, if you want me to make any proposal on
behalf of the Congress, you should put me among the Congress Working Committed
members. I do plead with you to make up your mind to end this impasse”. : -

Sir, the two requests made by Mahatma Gandhi to the Viceroy seem to me to
be the essence, the most important part, of the Gandhi-Linlithgow correspondence.
I do not think that it can be disputed that the position taken up here by Mahatma
Gandhi is g perfoctly reasonable one. Whatever the Viceroy may think of Mahatma
Gandhi’s refusal to regard the official version as reliable, there can be, at the very
least, no harm done if an attempt is made to convince Mahatma Gandhi of the truth
of the reports that reached the Government. In any case; I should have thought
that when this letter was received, some effort would be made to get into touch
with Mahatma Gandhi, particularly as. he had said in his first letter :—

“You can send for me or send some one who knows your mind and can oarry conviotion.
There are many other ways if. you have the will *". L
It is clear, ~therefors, that before the correspondence ended in this crisis, it
was possible for the Viceroy to make a genuine effort to convince Mahatma Gandhi
that the reports that had been published in the newspapers were genuine and were
not an attempt on the part of the Government to make out & strong case against
their _political opponents. Even though Lord Linlithgow might have failed to
convince Mahatma Gandhi, nothing would have been lost if the course suggested by
Mahatma Gandhi had been adopted. The second suggestion of Mahatma Gandhi
is far more important even than this. The Viceroy had written to him in his first
letter that if he had any suggestion to make, His Excellency would give it his best
consideration. Mahatma Gandhi} taking this to mean that it was expectegd of him
that he should put forward new suggestions which might make it possible for Govern-
ment to arrive at a settlement with the Indian leaders, suggested the only way in
which he could put forward new s gestions. He asked that he should be put
mto touch with the members of the u(%ongxms Working Committee. This wag no
extravagant request to make. Indeed, it seems to me to be an eminently

. o
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reasonable one. No harm would have resulted had this suggestion been accepted
and had he been brought into contact with the members of the Working Com-
mittee 8o that they might thrash out afresh the problems with which we are
all concerned. Yet, Sir, to our great disappointment, the only reply that was
given by Lord Linlithgow to this suggestion was :—
¢ If, therefore, you are anxious to inform me that you repudiate or dissociate iyourself from
the reeolution of August 8, and the policy which that resolution represents, and if you can give mes
appropriate assurances as regards the future, I shall, I need not say, be very ready to consider the
matter further . :
It'is rather surprising that the Head of a Government, which instead of
entangling itself for ever in the past but should think about the future, should
return an answer which made negotiation impossible. Whatever the responsibility
in official eyes of Mahatma Gandhi for the disturbances that took place in August
last might be, yet the Government could afford to show a magnanimous spirit and
take this opportunity of ending the deadlock and opening & new and happier chapter
in the history of Indo-British relations. The appeal of Mahatma Gandhi to the
Viceroy to end the impasse is, I think, the deadliest charge that could be brought by
any Indjan against the British Government. While I cun understand the Viceroy’s
- concern for the aintenance of law and order, one cannot humanly expect that when
men like Mahatma Gandhi and the Viceroy differ about cortain fundamental matters,
it would be possible for either party to come forward /in sackcloth and ashes to
express repentance for the past. That is not the way, Sir, in which an amicable
_settlement can be arrived at, and that is not the way that the British Government
themselves have followed in the past. In the case of Ireland, Sir, which was much
worse than that of India, His Majesty’s Government adopted a different and far
more statesmanlike course and the policy which thev had the wixdom to follow led to
the happiest results. Now, whatever the views of the officials regarding Mahatma
Garidhi’s responsibility for the August disturbances might be, the charge of violence
cannot be brought against him in the same way as it could be brought against
the leaders of the Irish Party. All of them had taken part in the campaign of
murder and terrorism which the British Government had in vain used its utmost
power to crush. And yet, while the British Government negotiated with the Irish
leaders, it refuses to allow Mahatme Gendhi to put forwerd new suggestions unless
he withdraws from the position that he took up in August last'and humbly con-
fesses to His Excellency the Vicoroy that he was entirely in the wrong.
~ Bir, if Government still desire, that A new atmosphere shonld prevail in the
county, I feel certain that on the basis of the suggestions contained in Mahatma
Gandhi’s second letter to which I have elready drawn the attention of the House
they can still give the country a new opportunity of considering all
those problems that are at issue botween it and the Gowernment. The
slightest chance of arriving at a friendly settlement should not'be ignored by the
authorities. '

Apart from this, the anthorities were willing to release Mahatma Gandhi
for the purpose and: duration of the fast. I would ask the House to consider
why Government made this offer. I think they made it because they did not want
to incur the odium of having bheen responsible for the death of Mahatma Gandhi.
If that is their feeling, thon I think they ought at the present time when his
health is deteriorating be prepared to releaso him unconditionally. Whether
if he dies now or.if he is released when his recovery is impossible they will have
to incur the very odium which they wanted to escape from. I think, therefore, that
it is desirable both in their own interests and in that of the country that the Viceroy
instead of asking Mahatma Gandhi to confess his sins and to repent of them, should
in a statesmanlike way set him at liberty and tell him that if he follows the path
of peacesand puts forward suggestions, which while giving the country the
constitutional freedom that it ardently ‘desires and indeed insists on will at
the same time ensure the fullest prosecution of the war, those suggestions would
receive nét merely the earnest but the favourable consideration of His Majesty’s
Government.



UNCONDITIONAL, RELEASE OF MR, GANDHI R

Tee HoNourasLe Mr. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan) : Mr. President, never before in its history has T believe this House
had to consider a more solemn Motion than the one which it is considering this
afternosn. The news that Gandhiji has undertaken a fast of three weeks according
to capacity has spread consternation throughout the entire country. The Mahatma

is 73.  He suffers from high blood pressure and a three weeks’ fast is no joke in the

case of a man of 73, even though that man has been accustomed to fasting all his
life. It is true he is used to fasting. But it must be remembered that he is
not young, and though he is a man of strong will, onc cannot be sure of what the
effect of this fast will be on his life and health. It may be that some of us have
not always been able to agree with everything that Gandhiji has said or done. Per-
fection is not given to man. We are all liable to errors of judgment. Not one
of us is divine. “ To err is human : to forgive divine. ” But there is no denying the
faot that Gandhiji is one of the greatest menthat this country has produced probably
since the days of Buddha and Sankaracharya. We are too near him to pass an
accurate verdict on his worth, on his work, dn his'‘achievements, on his contributions.
I do not wish to anticipate the verdict of the future historian who will write with fuller
knowledge and with much greater detachment than we with our little prejudices
can claim to possess, than we with our selfish interests can claim to have. Certain
it is that he is one of the creative forces of mankind. He is one of those men who
change the course of a nation’s history. To havessupplied his countrymen with
the vision of a new freedom, to have given to them a new philosophy and a new
technique based upon the principles of Ahimsa, to have experimented with it in the
life of a people, to have emancipated women, to have roused the Hindu conscience
to the injustices of the Hindu social system, to the injustices of the system of untonch-
ability, to have raised the Indian issue to the status of an international issue ; these
are great achievements for any living man. And what man is there who can claim
to be greater than Gandhiji? His countrymen prize his life; they prize it more
than they prize any other life in this country. Gandhiji embodies in his unique perso-
nality the highest aspirations, the highest yearnings of the Hindu race and, therefore,
whatever our differences with Gandhiji might be, we cannot even for a moment. con-
template with equanimity anything that may occur should Gandhiji’s life be lost by
the obstinacy of Government. Remember the repercussions of any attitude of
“ Wo cannot do anything, we are not responsiple, let him die ” will be terrible so
far as Hindu India is concerned. I do not want the breach between India and
Britain to be final. I want Britain and India to come together and.I would
like to say this, that the consequences of anything which happens to Mahatma
Gandhi will be terrible, terrible, terrible beyond words. You have machine-guns,
you have armies, you have navies, you have air fleets; but there is also the
life of the spirit and the spirit of the Indian will revolt against you if
you should becaus: of considerations of prestige allow Gandhiji to die. Do not,
therefore, look upon it as a mere administrative problem, look upon it as a problem
of statesmanship, approach it in the spirit of men who wish to usher in a new ersa
of goodwill and co-operation in this time of disaster in this country. I would
make this appeal to ' my Muhammadan friends also. I was very glad to read this
morning that a respected leader of the Muslim League like Sir Nazimuddin in
Bengal supported the Motion for the unconditional release of the Mahatma. Iam
glad, Sir, to find that the Muslim community has on the whole taken a reasonable
view. Don’t forget that little sentence in Gandhiji’s letter to the Viceroy. “ You
did not allow Rajaji to see me . That shows that Gandhiji has no desire to
impose his own will upon the Muslim League. He hasno desire to impose his
own solution upon the Muslim League. ' ' o
Then, Sir, I shall say a few words about the correspondence between the Viceroy
and Gandhiji. That correspondence reveals that Gandhiji is completely wédded to
non-violence and that he has not- tho slightest sympathy with violence in any
shape or form whatever. How can he, whose greatest contribution tg human
hxstgo::x has been this doctrine of non-violence, sympathize with or connive at the
activities of saboteurs, murderers and dacoits and terrorists? How can he sympathize
with them,? The Viceroy has not merely accused him of an error of judgment. He
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does not say you did not foresee these acts of sabotage or vielence; he wants to accuse
him of direct responsibility for these acts. He says you connived at these things ; you
knew these things ; these acts were done with your knowledge, with your connivance.
This is the argument—there is a lady who is a member of the Working Committee and
we know her to be a terrorist. Now there is a Mr. Leopold Amery and there is a
* Mr. John Amery and Mr. John Amery broadcasts from the German radio and I have
heard him broadcast from the German radio. Asa Hindu I would say Mr. Amery had
committed past sins and he was reaping the fruits of those sins inasmuch as he  had
produced a disgraceful son. He asks the British people to make friends with Germany.
Would you hold Mr. Leopold Amery, Secretary of State for India, responsible
for what Mr. John Amery says ? Well, I think the husband cannot be responsible
in a society constituted like ours for what the wife says or does and I do not know, Sir
that those allegations against the wife, whobver she may be, are true. That is the sort,
of evidence upon which the Government relies for tracing a connection between
the Congress movement and violence. - We have our own explanation of those
disorders. That explanation will not suit you. I do not say that there has been
no disorder. I very strongly condemn these acts of terrorism but it is your evacua-
+tion policy, thé general feeling of frustration that you have created in this country,
the speeches of Mr. Churchill and the speech of Mr. Amery, in which he gave to
the publio the supposed progrgmme of the Congress as that of sabotage and acts
of violence after which, disturbances took ‘place that are partly responsible for
them. Now, Sir, these speeches too have to be taken into consideration in apportioning
responsibility. Let us not go too closely into the question of responsibility. Your
argument is that you cannot yield to coercion. Well, you yield to coercion every day.
You have yielded to coercion an so many occasions in the history of your Empire.
My Honourable friend Dr. Kunzru instanced the case of DeValera. You negotiated
with Cosgrave ; Mr. DeValera was also present there. You negotiated with Griffiths’
and you thought it was all right. You negotiated with General Smuts after you
had fouﬁht the war and defeated him and you did not say, ‘‘ General Smuts, you
must tell us bfore we negotiate with you, General Botha, before we negotiate
with you, you must tell us that you were absolutely in the wrong in fighting against
us ; otherwise we won’t negotiate with you ”’. In that way you will never get peace
in this country and you want peace in this country because you say you want a New
Order. We want and I am sure I ath hopeful of a New Order, because whatsoever I
might think of Mr. Churchill—and I may tell you that I look upon him as a great tra-
gedy—whatever we may think of Mr. Churchill, we know that the Associated Powers
are nations with such clean records as China, the United States, which did not get
anything out of the last war, and the Soviet Union. With the ideals of the Soviet
people some of us sympathize. Well, therefore, let us not talk of responsibility.
Many things have been done in the name of the Christian religion. = Would you
hold the founder of Christianity, one of the greatest figures in the history of the
human race, responsible for these things ? ' .
. Tae HoNouraBLE THE PRESIDENT: I would advise you not to bring in
religion.

hngnE HoxourasLE Mr. P. N. SAPRU: I would be the last person to say any
thing against the founder of Christianity or the founder of Islam, two of the greatest
figures that human history has known or produced ; almost divine, almost perfect.
I would be the last person to say one word against them. I am only saying that you
cannot hold them responsible for what their followers have dome. Sir, let us
not, therefore, go into this question of responsibility too much. Let us con-
centrate on the immediate present and I cannot help feeling that the fast was in
way forced upon the Mahatmaepy the correspondence and by the letters of Lord
Linli hgow. The Mahatma made a suggestion * If you want me to make any ocon-
crete suggestions then put me at all events into touch with the members of the
Working Committee ".

HoNouraABLE THE PRESIDENT: Your timé is up.
TeEE HoNoURABLE ME. P. N. SAPRU : He said, “Put me into touch with mem-

bers of the Working Committee ”’, but the Viceroy did not even care to reply to that.
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part of the letter and then he refers to this act of fast as-a sort of political blackmail.
What other thing can a man do except say that ¢ Since you say this 1 shall appeal to
the highest tribunal where I shall get the justice which you have denied to me ”’? On
these grounds I do hope most strongly that the House will recognize the solemnity
of this occasion, will recognize that there is a responsibility for the vote which we
cast this day and that it will ask for an .unconditional release of the greatest
Indian of this generation.

THE HoNoURABLE Haj1 SyEp MUHAMMAD HUSAIN (United Provinces West:
Muhammadan) : Sir, I am supporting this Motion for various reasons. I must
say that I am not very much enamoured of fastings of this kind. But this is the
way of Mr. Gandhi. It is not for me here to criticise his methods, or to approve of
them. I have had the opportunity of working with Mr. Gandhi for a couple of years.
Then came a time when I revolted against the Congress, for good reasons. And the
Congress knows, headed as it is by Mr, *Gandhi, that I am one of the strongest
opponents of the Congress policy.

But today I am supporting the Motion for the unconditional release of Mr.
Gandhi for the reason that it will be beneficial, not only to this country but to other
countries as well, because I believe that very likely his release may solve the dead-
lock, for which every one feels anxious. As has been said by the Mover himself
and the members of his party, that although they do not agree with the polioy
sometimes enunciated by Mahatma Gandhi, they will support his release at the
present juncture without entering into cantroversy as to responsibility between
Mr. Gandhi and the Government. I say the.same thing and that the question of
analysing and putting the responsibility on the shoulders of one or the other is
absolutely inopportune for the purpose of supporting this Motion. I appeal to the
Members on the other side of the House that they should show their individuality,
their courage, and that they can be independent, by voting for this Motion. There
may be some one who may have it in his mind, but I would like to see any one
openly saying that he does not wish to romove the political deadlock in the country.
1 bave been hearing from everywhere, from England, from America,
and from all parts of India, that every one is anxious to remove the deadlock. I
do not know whether they mean it or not. But today’s voting will certainly show
whether the Government is keen on, or indiffererit to, the removal of the political
deadlock. ] ’

The Secretary of State, in a speech supporting and approving-the refusal of
permission to Mr. Rajagopalachari to see Mahatma Gandhi, also said that it is for
the Indians to make up their differences, ahd that once they did it, the Britich
would be willing to part with power. Now, Sir, how is it possible for Indians to
make up their differences, how is it possible for Indians even to sit down to telk
about their differences, when one party is in jail and the other party has no access
to that party ? The mere fact that the release of Mahatma Gandhi at least gives us
a good chance of bringing about a settlement and thereby removing the deadlock,
is one of the strongest possible grounds for any one who professes to be anxious to
see the deadlock ended to support the Motion.

I am quite certain that the Government also, owing to this deadlock, are not in
a comfortable position even in the prosecution of the war, in spite of the fact that
they have at their disposal the resources, both in men and in materials, of this
country. Think of the day und the time when a united India stands behind the
war effort and wholeheartedly supports every phase of it. The position then will
not be what it is today ; the whole of India will be at the back of the Alles, and
it will be much easier to walk into Germany then than it is tcday. It is for this reason,
in their own interests, that I ask Honourable Members on the other side to support
this Motion, if for nothing else. '

It may be said, “ Oh, we cannot support the unconditional release cf a person
against whom there is the allegation of connection with sabotage and other sub-
versive activitios . The words of the allegation are very vague. The connection
may be far-fetched ; it may be indirect, or it may be direct : we do’not know.
They refuse to place the evidence before the public. The connection may be, as
some people believe, the. same as between a human being and a monkey : there
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may be no direct connection at all. Therefore, that will not be a ground for
not voting for the release of Mr. Gandhi. One thing is certain. If you want any
condition, that condition is already fulfilled by his unequivocal denouncement of
violence and his reiteration of non-violence being his article of faith. What else
is wanted now ! What more can he say ? If it is expected that he would say,
‘“ Oh, yes; I advocated violence, sabotage, murders, arson. But now I repent .
I am afraid that would mean that the deadlock is deliberately maintained. There-
fore, I request Government, if not for any other reason, at least for this reason, to
release the man even if they believe him to have been responsible for all this misery
arising out of the August disturbances, if that very man can come forward and give
be you relief, courage, support and everything that you now need. Statesmanship
demands that opportunity should be allowed to him to do this. The peace will res-

tored in the country and your position in the#war will be much safer than it is today.
TeE HoNOURABLE SIR A. P. PATRO (Nominated Non-Official) : Sir, there is

no doubt that it is the earnest desire of every Indian that the present impasse should
be put an end to as early as possible and peace should be restored in the country,
especially at a time when we are facing the danger of war and when there is the
‘threat to India herself from a treacherous enemy. But then the question
is : How is this to be ended ¥ Would the unconditional release of Mr. Gandhi
ocontribute towards this end ? Honourable Members, who have spoken before me,
have made a special pleading. They said that Government should unconditionally
release Mr. Gandhi what-.ver may be the past, and he will solve the problem. In
his letter he said, * Place mé along with my colleagues and we will consult and work
out & programme . The whole point is this. He has had for the solution of the
' Indian constitutional problems the last two or three years. Ever since the declara-
tion of the Viceroy in Bombay in August, 1940 there was the problem before the
country. Gandhiji and his colleagues in the Working Committee have had ample
opportunities of helping the solution of this problem, of bringing about union in the
country between the Mussalmans and the Hindus, and thereby solving the problem.
Has any attempt been made to do this ¢ What is the use of advancing that argu-
ment, ** You release him now and he will solve the problem . That is no argument
at all. 'To the man in the street it appears as if it were a special pleading without
an understanding of the position. Then, Sir, in the volume of correspondence be-
tween the Viceroy and Mr. Gandhi which has been released I am not able to discover
any valid reason which he has advanced in his letter for taking up this deplorable
step of fasting. As some Honourable Member has remarked, fasting becomes not a
fashion but a sort of rule of satyagraha law with him. Mr. Gandhi himself, after his
Rajkot fast, said there was no use in these fasts any longer. He felt it and declared so.
He has now again taken to this fast. Why ? I am unable to discover any reason for
taking this step again. In the correspondence he says he wants a sort of solace, a
sort of comfort, for the pain which he has been suffering from, and that as a satya-
grahi he must undergo this kind of suffering. Then, again, he makes an appeal to a
higher power for justice having failed now. What is the justice that he demands or
who is to judge the standard of justice ? The test for such justice as he claims is
not at all disclosed in the correspondence. Therefore, it seems to me that this
deplorable undertaking to fast is not supported by any reason which will convince
the man in the street that he is justified in taking to this. .Even then, friends bave
appesaled and said that whatever may be the past, he is a great man,—there is no
doubt about that,—and therefore he must be released. Instead of these honest
patriots appealing to this Government which is condemned as being inefficient, hard-
hearted, anti-Indian, -etc., why should an appeal be made to this hard-hearted Gov-
ernment instead of all the patriots joining together and appealing to Mr. Gandhi to
give up the fast and stop-violence and thus arrange things for the purpose ef solving
the problem ? That would be & positive act, a constructive act, which is expeocted
of our countrymen and the patriots for the purpose of helping a solution of the
problem, Mstead of asking the Government only. The Government oyght to help
in the matter and it is bound,to help. But it is up to the people to appeal to Mr.
Gandhi and tell him that it.is not at all proper or fair that he should F&st and die,
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but on the other hand he should help them in the solution of the problem. That
would appeal to every reasonable person. He calls ~ll these people “ reputed to be
Congressmen . He does not say that it is the Congressmen who are perpetrating
these cruel, dastardly acts of murder, sabotage and incendiarism. No, not the
Congressmen, but those people * reputed to be Congressmen . That is how he
puts it in his subtle language. Those persons who are reputed to be Congressmen
are doing these acts of violence. Therefore, even from the jail he could say he dis-
sociates himself from any of these acts of violence and he can tell these people even
from the jail itself, “ Do not carry on these acts of violenco ”’. It is possible for him
to do that. An appeal should be made to Mr. Gandhi that he should take construc-
tive steps so that violence 'may come to an end. There is no use asking this hard-
hearted Government. We have said, ‘ Let us unite and knock at the door of the
Government so that our requests may be granted ’. Why should we, on this occa-
sion only, say, *“ Let Mr. Gandhi be ungpnditionally relessed ?”’ In his correspon-
" dence, Mr. Gandhi says that heq is not at all aware of this violence and that he is net
responsible for it. The correspondence shows that now he admits that after the
Congress leaders were arrested, violent acts have followed and that he was aware of
them. It was time for him to warn them against any such acts of violence. He did -
nothing of the kind. Then how can you say that anything reasonahje and peacoful
can be expected. His last message was, “ Do or die”’. He spoke of ¢ open rebel-
lion ’. The * Do or dio ”” mentality is there.. As you :1l know, his chief lieutenant,
Sardar Patel, in Gujerat has been preaching that thes British Government would be
finished in & week. He has said that the present strugyle, the present satyagraha,
would not be a long struggle, but will be of only a short churation and then the whole
work will be finished and that a revolution would be effocted. These statoments
would not be unknown to a great person and thérefore it seems to me that the
“ apostle of non-violence "’ could have acted in quite a different manner to the one
which we noticed. He cannot altogether be a stranger to these acts of violence which
we find in the country. .

The next question is, what is the guarantee that the people have against repeti-
tion. It may be that the lawyers, merchants and the fow capitalists may have
confidence. But then what about the people, the masses ¢ What guarantee do you
give them for freedom from violence and subversive methods. That is the real
question that you have to ask yourselves in considering whether it is reasonable and
expedient that he should be unconditionally released without any security for the
safety of the people. I should be indeed very glad and happy personally if Mr.
Gandhi is released. But the real difficulty seems to me to be about the security to
the people, the agriculturists, the cultivators, the labourers, knowing as we do what
has been. done during the few months from July till 'now. An account of all the
atrocities that took place was given by the Honourable Home Member in the Assem-
bly in reply to a question. Therefore how could we prevent these acts in the future ?

. It would appear that it is not reasonable, politically expedient, that there should be’

; unconditional release. It may be coercion or forcing the hands of the (Government.

" Government may surrender. This Government may change, changes may take place,
but the people remain there. The safety of the people should be considered first and
thergfore whether there should be unconditional release is a matter that one should
consider from larger issues. It ig not only Mr. Gandhi but the whole lot of the
Congressmen that should be released. What is the use of releasing one individual,
however great he may be ? You have to release all the Congressmen and all those
that have been kept in detention and all those that have been convicted of crimes.
Therefore it is a very great problem, very large indeed. We cannot very easily say
that unconditional release would be very helpful. It may be an unconditional surrender
of the Government. 1 do not care whether the Government surrender or not. But
if it is reasonable and politically expedient and secure and safe in future, it might be
done takirig the risk. .

Tur HovourasLE Mr. HOSSAIN IMAM (Bihar and Orissa : Muhammadan) :
Mr. P.resident', the Adjournment Motion which has been moved before the House
is an important one. No one can deny that the question of Mr. Gandhi’s life is one
in which millions, hundreds of millions, of Indians are deeply interested. It will
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not be possible for any Government, be it English or Indian, to come to a decision
about his life with a light heart.  But we have to look at it from a detached point of
view. The Muslim League is accused ; if it refuses to be the cat’s-paw when it is
required to play that part. A prospect had been dangled before us by my colleague
the Honouragle Mr. Muhammad Husain that his release might bring the millenium
and a solution of the Hindu-Muslim question. I will have to examine and see if
there is; even a shadow of coming events in it. I have also to examine how far the
Government has coerc:dd Mr. Gandhi into this action. I have also to see whether
Mr. Gandhi has embarked on this as a measure of forcing the Government or as a
measure of salvation for all the ills. The time is very short and therefore I will have
to be very brief. I would invite the attention of the House to the fact that corres-
pondence has been going on between the Viceroy and Mr. Gandhi from four days
after his arrest. The first - letter was addressed on the 14th August and in
that letter Mr. Gandhi said :—

* That you have the approval of your Indian °colleagues ' can have no significance, except
this, that in India you can always commend such services .

This is the present to the ten valiant gentlemen. Then again he says :—

‘“ Anyway the summary rejection of the demand has plunged the nation and the Govern-
ment into confusion . . o
This is the first charge on the 14th August. Then, Sir, I come to a portion with
which I join issue :— - .

*“ The Government of India have not condescended to consider the Congress offer that if
simultaneously with the declaration of the independence of India they could not trust the Congress
to form a stable provisional government, they should ask the Muslim League to do so . |
And that passage is again repeated in his letter of the 29th January in which he
says :— .

“ As you should be aware, the Congress was willing and prepared for the Governthent inviting
Quid-i-Azam Jinnah to form & national Government subject to such agreed adjustments as may

" be necessary for the duration of the war, such Government being responsible to a duly elected
assembly ”, )
Here I join issue. He concludes this letter by saying : —

‘¢ But the Working Committee is not likely to have changed its mind .

Even after all these years, Gandhiji has not realized that we Muslims are no
longer children to be duped. To form a Government and make that Government
responsible to a Legislative Assembly in which we will be in a hopeless minority is the
negation of independende or responsibility. We have seen how the Labour
Prime Minister, Mr. Ramsay Macdonald, with his Conservative backing, behaved.
Was that ever a Labour Government in any true sense of the word ? Now, Sir,
I do not wish to bring in political issues here. I simply brought in this thing to show
to my Honourable friend that the prospect of any Hindu-Muslim settlement due to
Gandhiji’s liberation are not at all bright. Nevertheless, as I said in the beginning,
1 will have to examine how these two people have fared, Government as well as
Gandhiji.  Now the Government have charged the Congress with the responsibility
for. all the troubles that has happened in August-September, and I would like to
read Lord Linlithgow’s charge-sheet.

Tre HoNouraBLE THE PRESIDENT : If you read it too often you will miss
the opportunity to speak. .

Tee HoNourABLE MR. HOSSAIN IMAM : Well, Sir, I take your advice and
won't read the extract. I want to know, if somebody will point out to me, how did
it happen that a Party, an organized Party like the Congress, should take the thing
lying down, while others would take up the cudgel on its behalf and would resent the
arrest of the leaders of another Party (Congress) so much so as to indulge in sabotage
and all the other violent acts ? The Congressmen, according to the Mahatma, were
not responsible for all that happened. Then there must have been other people who
did do sabotage, etc., because no one but Gandhiji can deny that anything happened.
Things did happen in India. The Congressmen were not responsible. We make a
note of this. Then we come to the Hindu Mahasabha. Here we find Savarkar
saying they were not responsible for all this. Let us aoquit them also of the charge.
There is no evidence against the Muslims ; they were not responsible for the sabotage.
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. Now; will some C.I.D. officer, some bright C.I.D. officer, find out the Party which
is 80 extensive throughout India that it can at one moment stop and try to patalyze
all transport and every other thing and yet remain so dormant and so leaderless and
so disorganised as to have no Apex party of its own ?

. Tae HonNouraBLe Mgr. P. N. SAPRU : Fifth Columnists.

Tae HoNourasLE Mr. HOSSAIN IMAM : They would have been confined to
Bengal if they were of Subas Bose y, but Bengal has fared best and the worst
Provinoes were my own and that of my Honourable colleague Mr. Sapru.

Tae HoNoURABLE MR. P. N. SAPRU : The evacuees from Burma.

Taz HonouraBLE Mr. HOSSAIN IMAM : The evacuees from Burma had more
trouble than you could realize. They were not in a position to organize this thing.
It is a thing which one must ponder.

Now, Sir, there is no doubt some weight in the charge which Pandit Kunzru
brought forward against the Government. He gave you two options : either con-
vince him or place him in his Working Committee. ~ There is no defence put up by
the Government against these charges and I would like the Home Department or
the Leader of the House to reply to this charge of Pandit Kunzru. It is a very
pertinent charge which he has made.

If the Government is not willing to be blackmailed, as he calls it himself, then
the one demand which can be met by them is that they should not blackmail others.
It is only when Government deals with the question of the Congress that the League
and other Parties are dangled as the people who cotint, whose consent is necessary
for denying power to the Congress. But when the question of devolution of powers
comes then there is nobody in the eye of the Government but the Congress. When-
ever there is any prospect of making a Hindu-Muslim settlement even the highest
in the land has not the decency to keep out, and not to queer the pitch as he did
in December last year. He dangled before us the geographically-one formula of
India, as if it was a new theory or a new discgvéry that has been made and as if
even a schoolboy did not know that geographically not only India is one, but
Asia i3 one and the whole world is one. Man for man Hitler and Roosevelt are one.

Now, Sir, the question at the present time is : Is it wise for Government to take
on ijtself the odium of the eventuality that might happen ? I sincerely feel, Sir,
that my Hindu friends should not only confine their attention to the British Govern-
ment but should approach their Mahatma as well. Gandhiji should be persuaded,
as ho was persuaded when he took the fast on the Harijan issue. At that time, too,
the direct tussle was between the Government and the Congrees. Mr. Gandhi did
not like the Communal Award; he wanted it to be amended. The Secretary of
State did not amend it but the people of India did go over to him and brought about
a sort of settlemont. I think it is possible to persuade Mr. Gandhi even now, because
it is & fast to capacity ; it is not a murn burth fast, so it is not so hopeless as it appears.

We, Sir, I mean as Leaguers, do not como into the picture. We are neither
responsible for his being sent to the jail, nor are we responsible for keeping him in
the jail. It is a quarrel between the Government consisting of a majority of Hindu
members and Mr. Gandhi and they should settle it between themselves. The
Viceroy and Gandhiji are friends. It is a friendly quarrel, or it might be a deadly
quarrel. No one knows, but the issue is weighty and I can assure my friends that
the Government is too wise to embark on an issue, the result of which it knows
would be odium throughout India.

ToE HoNoURABLE SiR MAHOMED USMAN (Leader of the House): Mr.
President, Sir, I have not much to say on the Motion moved by my Honourable
friend because the Press communique bas answered all the questions raised in the
debate today. Tho Government were very anxious when they heard that Mr.
Gandhi had resolved to fast and therefore I think they adopted a very reasonable
solution when they told him that they wore prepared to releasv him for the purpose
and for the duration of the fast. We thought, Sir, that this was a very fair offer :
otherwise our administration could be brought to a standstill by anybody who
could say that he was going to fast :imply because he disagreed with the Govern-
ment. They felt that the highest standards of administration should be main.
tained. But Mr. Gandhi wasnot willing to accept our offer. The offer stands

L3
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even today. The next best thing we could do was to permit him to have his own
medical advisers and friends. Our object in all this was that his friends should go
and induce Mr. Gandhi to give up his fast. That is the course now suggested by
two of my Honourable friends who have just spoken—I mean the Honourable
Sir A. P. Patro and the Honourable Mr. Hossain Imam. Instead of asking the
Government, I think the friends who are very anxious that Mr. Gandhi should live
should approach him and ask him to respect the opinion of the Indian leaders and
to give up the fast which he has undertaken and thus save his life. .

Coming to the question of unconditional release, I should like to say that un-.
conditional release will not be the right thing to do, as it will plunge the whole
country 'into trouble again. We know that Mr. Gandhi will not fast when he is
released unconditionally. But he is not going to be quiet. He will certainly start
once again his revolutionary. activities,, to which he stands committed, for
capturing the Government of the country for the Congress. This is not going to
bring communal harmony : on the other hand, it will increase communal bitter-
ness, because Mr. Gandhi is not at all just and fair to those parties that do not
acknowledge him as their leader. One hundred million Muslims refuse to submit
themselves to the rule of the Congress ; so do the Scheduled Castes, the non-Brah-
mins of Southern India and the Princes. The Honourable Sir A. P. Patro has
spoken in the same strain as the Honourable Mr. Hossain Imam. Government
have to consider not only theeclaims of the Congress Party alone, but also those
of the other parties as well. Mr. Gandhi, in his letter of January 29th, says in the
postscript :—

*“ The Government have evidently ignored or overlooked the very material fact that the
Congrees by its August resolution asked nothing for itself. All its demands were for the whole

People. As you should be aware, the Congress was willing and prepared for the Government
inviting Qaid-i-Azam Jinnah to form a national government subject to such agreed adjustments

a8 may be necessary for the duration of the war, such Government being reeponsible to a duly
elected assembly .

This, he says, was in' the mind of the Congress on the 9th of August. The
object of the postscript was to draw tho attention of His Excellency the Viceroy
to the fact that he was thinking of a national Government and inviting Mr. Jinnah
to form & national Gowernment on the 9th of August. But what does he say on
the 14th of August ¢ He says :— -

*“ Let me examine the Government offer. ‘It is that as soon as hostilities cease, India shall
devise for herself, with full freedom of decision and on a basis embracing all and not only a single
party, the form of government which she regards as most suited to her conditions’. Has this
offer any reality about it ¥ All parties have not agreed now. Will it be any more possible after
the war ! And if the parties have to act before independence is in their hands ! "Parties grow
up like mushrooms, for without proving their representative character, the Government will
welcome them as they have done in the past, and if they, the parties, oppose the Congrees and its
activities, though they may do lip homage to independence, frustration is inherent in the Govern-
ment offer. Hence the logical cry of withdrawal first. Only after the end of British power and a
fundamental change in the political status of India from bondage to freedom, will the formation
of a truly representative government, whether provisional or permanent, be possible .

Here he doos not think of the Muslim League at all. Sir, Mr. Gandhi is the leader
of only one party, the Congress Party. Governmont have to consider the claims of
all other partics as well—the Muslim Leaguc, the Justice Party, the Scheduled
Castes, the European interests, the Indian Princes, and so on. Therefore, we cannot
act as if the Government exists only for Mr. Gandhi and the Congress. If Mr.
Gandhi succeeds in making the Congress Party dominate over others, there is bound
to be anarchy in India, which will greatly facilitate the Japanese invasion’ of this
country. (Interruption.; Mr. Shankar Rao Deo, a member of the Cangress Work-
ing Committee, who has been arrested and is now detained, speaking at Marol and
Ghatkopar ‘n the Bombay Suburban District on the 26th and 29th of July, said
that he thought the entry of Japan into the war should be an encouragement to
Indians, who should, and did, derive pleasure from the successes of the ‘Germans. °
He went on to suggest that the mass civil disobedience movement would take the
form of a general strike in all factories, mills, and transport undertakings, which

would cr{pple the war machinery. This is olearly the object of the movement
started on the 9th of August.
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"Tre HoNoURABLE MR. V. V. KALIKAR : Who said this ? "

‘TrE HoNoUrABLE Sik MAHOMED USMAN : Mr. Shankar Rao Deo.

.Sir, while the Government of India deplore the use of the weapon of fasting to.
achieve political ends—which Mr. Gandhi and the Congress themselves have con-
demned before as containing an element of coercion—they donot want that any-
#hing should happen to the life of Mr. Gandhi. They have therefore allowed his
friends to visit him. His friends, I am sure, can persuade him to give up his fast
.a8 it is a fast not unto death but to gapacity. I entirely agree with my Honourable
friends Sir A. P. Patro and Mr. Hossain Imam that instead of appealing to Govern-
‘ment the leaders should appeal to Mr. Gandhi to give up his fast.

It is now three and a half years since the war began. 1 should like to ask what
Ahe Congress has done to encourage the war effort. The responsibility for all the
troubles in India today is theirs. As soon as the war broke out they raised the
;political issue. They thought more of , their own Party than the safety of the
country. The only positive thing they did was to make speeches at the end of 1940
.and the beginning of 1941 to discourage the war effort, for which they went to jail.
1t is this attitude and activity of the Congress that encouraged Japan to attack
this country. Coming out of jail, they again thought of how best to capture the
.Government for their Party. Finding that the British Governsment would not
yield to them and were for justice and fair play to all, the Congress started the
slogans “‘ Quit India ”” and “ Do or die ”. 1 should like to ask : Are these the
people that are going to essist the British Governmént and their Allies in the pro-
secution of the war if they succeed in acquiring the supreme control of the Govern-
ment of India ?

Sir, as I have said, the solution is in Mr. Gandhi’s hands. If he wants it he
can certainly end his fast. It will give us great pleasure.

Tue HoNoURABLE SIR RAMUNNI MENON (Nominated Non-Official) : Sir,
however deplorable the fast may be, there can be no doubt that the action which.
was commenced a few days ago and has since been proceeding on its distressful course
has created considerable alarm and anxiety among all sections of the Indian public.

Tae HoNoURABLE THE PRESIDENT : A little louder, please.

TeE HoNoURABLE SIR RAMUNNI MENON : But I think it will be a mistake
to consider the situation that has arisen as being a very simple situation, capable
of a simple and direct solution. We all know—those who have been in touch with
public affairs in this country during the last six months cannot but know—that
the present political situation in the country is extremely complicated ; and it must
be a source of the greatest embarrassment to the Government as well as others to
deal with that situation in the midst of a world war. Therefore, let us not make
the mistake of assuming that it is a very casy matter to extricate a very important
personage from a difficulty into which he has got of his own deliberate accord and
against the earnest advice of some of his best well-wishers. What is the position ?
Mr. Gandhi has gone on fast and the country is suggesting to the Government of
India that he should be released unconditionally. For the facts relating to the
situation, fortunately we need not travel very far. The correspondence, which has
been published recently, between His Excellency the Viceroy and Mr. Gandhi gives
all the relevant circumstances, which will be sufficient for anybody to come to a
balanced judgment on the main issues involved. Anybody who reads that corres-
pondence dispassionately and with a full and a fair understanding of the facts of
the situation cannot but come to the conclusion that the Government of India have
.8hown the utmost toleration and the most conciliatory spirit in dealing with a per-
sonality who is noted for his dogged determination and individuality. If, after
all their efforts, the person concerned decides to .act of his own accord, of his own
deliberate choice, what can anybody else do ? You must leave him to take the

-action that he chooses to take and to face the consequences of his actjon. Will
-anybody approve of the method of fasting as a legitimato method of achieving a
-Becular object if it is undertaken by any ordinary person ? I am sure that every-
body will treat the affair, if not with—what shall I' say ?. —oontumelyy certainly
with derision. I can well understand that there might be a difference of opinion
in regard to fasting as a part of religious practice. But such difference of opinion
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does not exist in regard. to its adoption in secular - affairs. If, under these circum-
stances, a person decides to go on fasting, wé can only leave him to do so. The-
Government of India have shown that they were prepared to make every provision-
for his undergoing the fast in the most comfortable and ocongenial surroundings..
Their offer, however, was refused. Now, it is suggested that he should be released
unconditionally. What are the implications of that suggestion ¥ Mr, Gandhi is.
under detention for reasons which are well-known to the world. The Government.
of India bave taken action along certain lines and that action has been approved
and strongly supported by all sections in this country other than the Congress.
What will a sudden reversal of that policy—and it is a sudden reversal which this
unconditional release will amount to—mean? It will mean that the Government are-
repared to throw overboard all those elements in the country which have stood.
gy the Government, which have given them. their full support not only in regard to.
this action but in regard to the entire war effort. It will mean something more.
It will mean that we are prepared to bring about a political solution without any
-reference to the elements other than the Congress in this country—a solution which,.
the Government have solemnly declared on several occasions, can only be achieved
and will only be permitted to be achieved on certain definite conditions. I consider-
that when all these very important considerations are borne in mind, a suggestion
that Mr. Gandbi should be released unconditionally is devoid of &ll practical signi-
ficance. The Government of ¥ndia offered to release him on certain conditions,
namely, that he must disclaim all responsibility for the mischievous resolution of"
the Congress Working Committee which plunged the country into the subsequent
deplorable state of affairs—cheaos, murder, looting, arson, and sabotage of various
kinds. Secondly, the Government of India want to be assured that with regard
to the future his conduct and the conduct of his friends will be favourable ta. the
Government. What is there unreasonable in asking for these conditions ? Can
any recognized Government of a country refrain from insisting on such conditions.
in regard to people whom they have deliberately kept under detention for well
known reasons, reasons which might not be accepted by the persons concerned but
which are considered as sound and valid by all other people ? I cannot see that any
Government could have adopted any other attitude in this matter. We should all
certainly like, on grounds of humanity and for reasons of expediency, that-Mr.
Gandhi should ‘be released from his present position. But that is a matter which
lies almost entirely in his own hands. He has only to give certain assurances and
out he comes. He is not prepared to do that. Are the Government of & country
going to conduct their large State affairs in accordance with the wishes and judg-
ment of one individual in the community, however great he may be ? I do not
think that any Government can accept such a position. I therefore consider that
all this debate, however interesting it may be, and however reasonable our respec-
tive approaches may be, can lead to nothing unless Mr. Gandhi himself changes
his own mind and his outlook on life. I, therefore, think that the action taken by
the Government of India deserves the fullest support from all thinking sections of
the public.

THE HoNouraBLE Mr. R. H. PARKER (Bombay Chamber of Commerce) :
Sir, if I may very briefly emphasise one point which seems to me rather to have
escaped our notice this afternoon I should like to do so. Honourable Members have,
quite rightly and naturally, drawn attention to the very serious rigk that Mr. Gandhi
is running. It has also been said that he is running that risk himself. With both
these points of view I am in agrecement. But I would also ask Honourable Members
—and when I do 8o T ask the Government also—to take into consideration not only
the risk that Mr. Gandhi is running but the risk that might be run by thousands of
others were a vertain decision taken. We have had experience in the last six months
which has taught us a lesson. During that time we have had a Government who have
conducted our affairs for us very, very soundly. I am not going to ask them to do-
this or to ao that. But I would ask them to bear in mind those thousands who have
suffered and those thousands who might suffer again if certain things were done.
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Tae HoNouraBLE MRr. N. K. DAS (Orissa : Non-Muhammadan) : 8ir, I rise
to support whole-heartedly the Adjournment Motion moved by my Honourqbro
friend Mr. Kalikar. In doing so, I wish to invite the attention of the House.to wh:
happened before Mahatma Gandhi took up the fast. It was, I am sure, not necess,a;.pjy
for him to enter into correspondence with the Viceroy unless he had, as I presume,
‘amind to change his way of action. 1n fact in his first letter to the Viceroy he said :—

“ This is the way to avoid it, convince me of my error or errors and I shall make ample a.mond;,
You can send for me or send someone who knows your mind and can cerry conviction. There are
many other ways if you have the will. May I expect an early reply ? ”

This is ample evidence that’ Mahatma Gandhi has the intention of changing his
way or at least his mode of action in conducting the satyagraha movement that was
envisaged in the resolution of August last. Then, again, Sir, in his second letter to

the Viceroy he said :—

* To sum up— . . . oy
(1) If you want me to act singly convince me that I was wrong and I will make ample amends.

2) If you want me to make any proposal on behalf of the Congress you should put me
amoxfg)t-he ’Congrees Working Committee members. I do plead with you to make up your mind

to end the impasse . S
It is very clear from this that Mahatma Gandhi was no less anxious than the Vioero¥
himself to end the impasse, and to give a new lead to the satyagraha movement tha
he contemplated. But unfortunately the Viceroy urterstood him otherwise and in
his letter the Viceroy said in the last sentence of the second paragraph of the second
letter : — )

“ Andif in the meanwhile you yourself, by any action such-as you now &ppear to be contem-
plating, attempt to find an easy way out, the judgment will go against you by default .
That is what the Viceroy said and Mahatma Gandhi took very strong exception
to these words. To my mind this was too much for a man of great truth and of great
character and a man of very great sacrifice. I should think that the Government of
India are very ill advised if they are not taking him at his word. When he has come
out himself without any communication from the Viceroy or from anybody, when he
has come out himself voluntarily and said that he is ready to reform his movement or
at least to amend it, it is very uncharitable to say, as the Honourable the Leader of
the House has saigd, that as soon as Mahatma Gandhi is released the whole ceuntry
would be plunged into chaos and confusion. I ask him, Sir, supposing, God forbid,
Mahatma Gandhi dies because of his fast, are the Government of India prepared to
withstand all that would come after him ! I do not agree with the Government
nor with the Leader’s views that Mahatma Gandhi or the Congress are responsible for
all that has happened since August 8th. Itisidle to place all the blame at the doors
of the Congress. I believe, Sir, that the murder, sabotage, etec., that took place are
due to many factors and one of the factors is that the Government of India thought-
lessly put all the Congress leaders into prison, all those who outside the prison would
have been able to restore tranquillity and peace in the country much more quickl
than the Government of India can do. 1 think that the Viceroy would be we!
advised to release Mahatma Gandhi unconditionally, for he is the only accredited
leader and mass leader in this country who would be able fo restore peace and good
order and stop all sabotage and disorder ; and he will be able to solve the political
deadlock that exists today ; otherwise I am afraid it will never be solved.

Tae HoNoUuRaBLE MR. M. N. DALAL (Bombay : Non-Muhammadan) : Mr.
President, this House will be failing in its duty if it does not come forward to express
its own sense of anxiety and appeal to the authorities to take a wise and hti#hane course
in the best interests of the country. I do not desire to go into the question whether
Mr. Gandhi is right in undertaking the fast. - I have my own views on the subject,
but I am cpnvinced that when it is possible for Government to save the situation and
prevent any serious risk to Mr. Gandhi’s life they should not hesitdte to do so.

There is every reason to think that if Mr. Gandhi is released unoonditionally, he
will set himself against violence in every form and use his great influenceto
public opinion against civil disturbances. We are all tired of the political deadlook
which has resulted in harm to both the Government and the public. Instead of
following the present barren course and looking at the question from the policeman’s

o
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point of view, I am sure Government will show statesmanship at this juncture. I do
not see why the release of Mr. Gandhi should not be the firat step to bring about new
political conditions in the country, for it may help to bring all parties together and
make one last effort to reach an agreement. I venture to suggest that Government
stand to gain a good deal if th®y can lay aside considerations of prestige and release
Mr. Gandhi as a gesture of goodwill to the people. Such goodwill will not only have
great effect on world opinion bat is bound to be reciprocated in this country itself.

With these words, Sir, I support the Motion. . '

THE HoNouraBLE KuMar NRIPENDRA NARAYAN SINHA (West Bengal:
Non-Muhammadan) : Sir, I rise to support whole-heartedly the Adjournment
Motion' moved by my Honourable friend Mr. Kalikar. Sir, I appeal to the Govern-
ment to release Mahatma (andhi unconditionally. Mahatmaji is undoubtedly the
greatest son of India and his release will be widely appreciated by the people in this
country, rich and poor alike. 1 think after his release Mahatma Gandhi will try his
level best to solve the political deadlock and also to stop the civil commotion move-
ment in the country. T earnestly request the Government to give Mahatmaji an
opportunity— )

TeE HoNoURABLE -THE PRESIDENT : Order, order. The debate has been
talked out and automatically now terminates.

The Council theri adjourned till Eleven of the Clock on Tuesday, the 16thFeb-
raary, 1943. ’





